i79 Motion under Rule 577

12-31% hrs.

COMMITTEE ON PRIVATE MEMBERS’
BILLS AND RESOLUTIONS

FrereeNnrn Report

SHRI G. G. SWELL (Autonomous Dis-
tricts) : I beg to present the Fifteenth Report
of the Committee on Private Members’ Bills
and Resolutions.

12.32 brs.

RE : MOTION UNDER RULE 377
(Query)

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : I had given notice and your
Sccretariat has informed me that the matter
is under study.

MR. SPEAKER : 1 was coming to the
House when it rcached me. T have not seen
it.

SHRI JYOTIRMOY BOSU : It isa very
simple question.

MR. SPEAKER : Why do you involve
yourself into arguments with the Chair ? You
send some notice which is much later than
the time fixed.

SHRI JYOTIRMOY BOSU : No. T beg
your pardon.

MR. SPEAKER : It came late. Let me
see it. You are forcing yourself on me.

SHRI JYOTIRMOY BOSU : May I
make a submission ?

MR. SPEAKER : I have not allowed
you yet.

SHRI JYOTIRMOY BOSU : Rule 377
is a drop in the ocean of rights for us. We
can raisc a matter which is not a point of
order but which we feel it is important to

raise.

MR. SPEAKER : Iam not going to
allow it unless 1 sec what you have written
to me. I have not yet seen it. It came to me
when 1 was preparing to come to the House.

SHR! JYOTIRMOY BOSIJ :
ciate it.

MR. SPEAKER : Prof. Dandavate.

1 appre-
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PROF. MADHU DANDAVATE (Raja-

pur) : I am not raising that issuc today

because enquiries are going on.

MR. SPEAKER : Moreover, I studied it
again after you left me, and still 1 am in
doubt whether this is not a State matter,
I will examine it in the meanwhile. You
should also see¢ me later on.

12.34 hrs. ,

COKING COAL MINES (NATIONALISA-
TION]) BILL

THE MINISTER OF STATE IN THE
MINISTRY OF STLEL AND MINES
(SHRI SHAHNAWAZ KIHAN) : I beg to

move® :

“That the Bill to provide for the
acquisition and transfer of the right, title
and intcrest of  the owners ol the coking
coal mines specified in the First Scliedule,
and the right, title and interest of the
owners of such coke oven plants as are in
or abiout the said coking coal mines with a
view to icorganising and reconstiucting
such mines and plants for the purpose of
protecting, conserving and  prompting
scientific development of the resourees of
coking coal necded to meet the growing
requirements of the iron and steel indus-
try andd for matters connected therewith
or incidental thereto, be taken into consi-
deration.”

Hon. Members may recall that the
House had passed the Coking Coal Mines
(Emergency  Provisions) Act, 1971  which
provided for the raking over, in public interest,
the coking coal mines{coke oven plants pend-
ing nationalisation of the mines/plants with
effect from October 17, 1971, The Coking
Coal Mines (Nationalisation) Bill, 1972 which
has been iutroduced in the Lok Sabha on
31.7.72 secks to complete the process of
nationalisation of coking coal mines/coke oven
plants by providing for the acquisition of the
right, title and the interest of the owners
thereof.

It iy about nine months since the manage-
ment of the coking coal mines/plants has
been in the hands of the Govt. During this
period the Government have made an nssess-
ment of the working of the 214 coking coal
mines and 12 coke oven plants and also finali-
sed the heavy and complicated work involved

*Moved with the recommendation of the President.
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in evaluating the assets of the mines/plants
scattered over a large area. As such the Bill
could not be introduced earlier.

Soon after the taking over of the manage-
ment of the mines/plants the Government
constituted five teams of Cost Accountants
with personnel drawn from the Ministry of
Finance and the Finance Department of
the N. M. D. C. to evaluate the asscts of
the mines/plants.

Three teams of civil, electrical and
mechanical engineers from N (. D. C. who
are operating coal mines also deputed for
evaluating the asscts of those mines/plants
For the purpose of coordinating all this work,
the Department of Mines appointed on Offi-
cer on Special Duty who had special know-
ledge of this subject from his previous posting
as the Chief Cost Accounts Officer in the
Ministry of Finance. The teams of Cost
Accountants and the teams of engineers were
provided with the requisite data for a proper
evaluation of the asset. The evaluation
of the assets and the procedure adoptod for
arriving at the amounts were also scen by the
Ministry of Finance (Depattment of Expen-
diture). An overall consideration was kept in
mind that in this process there was no over
estimation of the vahie of the assets to the
detriment of the national interest while at the
same time the amount ariived at was fair and
not illusory.

The Rill specifies the amounts that are
proposed to be paid to the owners of the
mines/plants. The amount is proposed to be
paid in cash and is to be disbursed through
a Commissioner of Payments.

Members may be aware that coking coal
production has heen falling since 1969-70 due
to factors like chronic shortage of wagons,
fall in demand and shortage of sand for
stowing etc. We hope that with improvement
in wagon suppy and commissioning of the
Bokaro Steel Plant there will be a spurt in the
demand for coking coal and BCC will be in a
position to step up its production in the near
future,

At the time of take over there were only
70,000 workers on the regular rolis of the
erstwhile coking coal mines/coke oven plant
and a larger number of them continued to be
paid on vouchers and work under various
contractors. 'The Government can take pride
in the fact that Bharat Coking Coal has now
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brought the majority of such contract labour
who were regularly working in the mines on the
rolls of Bharat Coking Coal and they are now
endtled to pay scales and other benefits a3
laid down under the Wage Board. The total
number of such regular cmployees has thus
gone up to about 1,15,000.

Immediately after the take over, the 214
coking coal mines werec brought under 24
groups and each group was placed under a
custodian, It was found that there were
several small mines which would be unecono-
mic and would not conveniently lend to
scientific mining for increased output. A
Planning Cell has now been set up in Bharat
Coking Coal,

Substantial  increase in  production
from the mines in Jharia i possible only
after their reconstruction and reorganisation
is taken up and completed in a scientific
manner. The feasibility report for this s
proposed to be drawn up with the help of
technical experts from Poland. An agieement
has been finalised between Bharat Coking
Conl Ltd. and KOPEX of Poland in this
regard. Effective steps to reorganise the
mines can be taken only after the enactment
of this Bill which will authoiise Government
to change the present identity of the mines

I commend this Bill to the House and
request that it be taken into consideration.

Sir I move.

MR. SPEAKFR : Motion moved :

“That the Bill to provide for the ac-
quisition and transfer of the 1ight, title and
interest of the owners of the coking coal
mines specified in the Firt Schedule, and
the right, title and interest of the owners
of such coke oven plants as are in or about
the said coking coal mines with a
view to reoryanising and reconstructing
such mines and plants for the purpose of
protecting, conserving and  promoting
scientific development of the resources of
coking coal needed to meet the growing
requirements of the iron and steel industry
and for matters connected therewith or
incidental thereto, be taken into conside-
ration.”

There is one amendment by Shri M. C.
Daga. Is he moving it ?

SHRI M. C. DAGA (Pali) : Yes, Sir. I
beg to move ¢
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{Shri M. C. Daga]

“That the Bill to provide for the
acquisition and transfer of the right, title
and interest of the owners of the coking
coal mines specified in the First Schedule,
and the right, title and interest of the
owners of such coke oven plants as are in
or about the said coking coal mines with
a view to reorganising and reconstiucting
such mines and plants for the purpose of
protecting, coserving and promoting scien-
tific development of the resources of cok-
ing coal nceded to meet the growing
requirements of the iron and steel industry
and for matters connected therewith or
incidental thereto, be referred to a Select
Committee consisting of Y members, namely
Shri Arvind Netain, Shri S. M. Banerjee,
Shri §. Mohan Kumaramangalam, Shri
Vikram Mahajan, Siuzi Kartik Oraon,
Shri Damodar Pandey, Dr, Laxminarayan
Pandeya, Shri R. N. Sharma and Shri
S. N. Singh with instructions to report by
the first day of the next session.” (1)

SHRI SOMNATH  CHATTERJEE
(Burdwan) : Sir, I welcome this Bill in so far
as it secks to nationalise the coking coal mines
and coke oven plants which play a very vital
role in our country’s econosny. The collieries,
specially the coking coal mines under the pri-
vate management have become the playground
of capitalist malpractices. There have been
considerable experience that these private
industrialists had indulged in slaughter min-
ing, failed to take advantage of the technolo-
gical developments that have been  taking
place in the mining industry, indulged in large-
scale manipulation of books and accounts,
showing lesser sales and production, showing
larger expenses including  preparation of list
of fictitious employees and carrying on clan-
destine sales and thereby denying the State
of its reasonable revenues and the workers of
their legitimate dues. These deficiencies and
malpractices have been found to appear also
in the non-coking coal mining industry and
s0 we do nat see any reason why the non-
coking coal mines should be kept out of the
ambit of the present Bill.

We are wedded to the policy that all the
means of production, sprcially of vital and
essential commodities should be under the
public ownership and control, At the same
time, we want the nationalised undertakings
to be properly managed and this should be
run for the benefit of the public. We do not
want nationalisation as an end in itself.
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Unfortunately, there have been disquicting
reports and I shall be very happy if the
Minister allays our fears and apprchensions
by assuring us that the information which we
have got is not correct——that since the take
over of the management last year there has
been considerable fall in production of coal
fiom the collieries. It is also our information,
and again I shall be verv happy to be correc-
ted by the Minister, that the expenses for
running these collieries have increased by
leaps and bounds and there have been admi-
nistrative Dbottlenecks hampering production
and distribution of coal. We do not want the
malpractices of private owners to be replaced
by burecaucralic inefficiency or public evils
like corruption and favouritism. As the pri-
vate loot should be ruthlessly dealt with by
the government, we should also see that
public plunder and burcaucratic inefficiency
are 1uthlessly dealt with. We want the nati-
onalised collieries and the coke oven plants to
be run properly and efliciently under public
management and we want to ensure that they
do not become the playground of inefficiency
of bureaucracy or of political interests. I
would request the Minister to see that these
collierics and the cokc oven plants are put
under proper management. Techunical person«
nel with managerial capability should be put
in-charge of thege undertakings because, after
all, technology is making counsiderable strides
and we should keep pace with technological
developments.

On a previous occasion, 1 have referred
to some of the activities of some officers of
one of the public undertakings and Mr.
Moban Kumaramangalam had said that it
was unfair to criticise them. Instead of drume-
beating the supposed sacrifices made by the
officers, I would request the Minister to keep
a strirt and constant vigil on the functioning
of the public sector undertakings so that the
people of this country, the general masses of
the country, who have been deprived for s0
long should get the real benefit out of natie
onalisation and that their faith in socialism
may not be shaken. I would request the
Minister not to think that they have got
super-men in their set-up and that by putting
one person in-charge of the entire national-
ised undertaking, they éannot seek to achitve
wonder. Therefore, there has to be proper
management of the industrial undertakings
which are being taken over and proper persons
should be put inscharge of them with suitable
qualifications.
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There are some of the provisions in the
Bill which require clote scrutiny and some of
them require modification. The first aspect to
which 1 wish to draw the attention of the
hon. Minister is the provision for payment of
what is described as “amunt” 1n clause 10
and clause 11 of the Bill The Minister in his
introductory speech referied to some proce-
dure having been evolved for qualific ation of
this amount. We do not have the details of
the procedure. I do not want to make the
fixation of amount a justiceable issue after
the amendment of the Canstitution, But the
Parliament should be taken into confidence
and the people should be awwed thata
proper method or a proper procedure
for qualification of amount has in
fact, been adopted and followed. Merely
making a vague reference that they have
adopted a particular procedure after taking
into consideration the views of some cost
accountants or chartered accountants or some
Ministry officials does not satisfy us.

If you will kindly look at the First Sche-
dule of the Rill, we find quite substantial
amounts have heen awarded to many of the
collicries, coal companics. What 18 the basis ?
We want to know whether some concerns
which have not been properly managing the
affairs have been kept on the same footing as
those concerns which have been looking after
collieries propeily. There are many conceins
which may not have declared dividends for
years. There are many concerns which may
have been showing fictitious losses. How are
they being treated ? Are they heing treated
on the same footing as those well-run con-
cerns which have made proper development
and progress ? There are some concerns
which have been looking afier the collieries
propeily and running them properly. We
want to be told ahout it very clearly and
with greater details. What is the basis for
the quantification of the amount ? We want
to be sure that there has not been any
weightage given in favour of any particular
owner and that a proper and due considera-
tion has been given to this very important
aspect.

After the amendment of the Constitution,
this has become outside the purview of the
courts’ jurisdiction. Nobody can challenge
the fixation of amount on account of inade-
quacy or impropricty. Therefore, we want
to know the basis with greater details, not a
vague reference which has been made so far
a8 the Gxation of the amout is concerned.
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Then, I come to clause 9 of the Bill which
deals with a very important matter concerning
lIabour, If you will kindly look at it, 1t says
that the Central Government is not tu be
liable for prior liabilities. These prior habili.
ties include liabilities for wages, bonus,
provident fund, pension, gratuity, etc. On the
appointed  day, that iv 1st May, 1972 or the
date on which the Bill reccives the assent of
the President and comes into force, there may
be outstanding arrears or outstanding amounts
on account of wages, provident fund, bonus,
pension, gratuity, ete. Provision has been ex-
pressely made that the wotkers have to run after
their previous owners or managers to 1ecover
their just dues and Government will take over
the undertakings without any liability to pay
off arrears of wages, provident fund, gratuity,
pension, etc. By this the companies aic getting
the benefit. Why should they  poor employees
suffer ? If the wages are in  arrears, if the
bonus is in arrears, sf they have to get
provident fund amount, pension, etc. Why
should they run after the former owners P
Nobody knows what they will do with the
monry because they will be paid in cash and
they may spirit awav the amount, nobody
may be able to catch them. The hon. Minisier
may refer us to Clause 23, Clause 23 says
that the moneys due as wages, salaries, ctc,
may be deducted from the total amount
payable. But, before that, the entire pro-
cedute, the long, time-consuming pocedure
of fixing the amount payable to the dufferent
pasons has to be gone thioueh under the
other provisions of this Bill, and this is bound
to take along time. Suppese on the date the
management is taken over by the Government,
the labourers satisfy the custodian or the
officer«in-charge that these are the amounts
outstanding, why should they be made to
prove that bhefore the Commissioner and be
asked to go through the entirte gamut of
procedure before making their claims to the

Jovernment which will deduct the amount
from the amount pavable ? Why should it
not be that Government itself takes up the
liability, the statutory lisbility of payment of
thiese dues and deduct these from the amounts
payable to them ? Qur submission 13 that
these liabilitics should be made the habilities
of the Government and to that extent we
have suggestrd an amendment to Clause 9
itself, namely, that these people should not
be left to the mercy of their old employers.

Similarly, under Clause 9 (2) (b). with
regard to awards, etc., the Central Governe
ment is not taking any responsibility, although
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[Shri Somnath Chatterjee]
the title to the collieries will be vested in the
Government,

The next Clause to which 1 wish 0
draw thc attention of the hon, Minister is
Clause 17. Clause 17 provides for continua-
tion of the cmployment of workmen within
the meaning of the TIndustrial Disputes Act
under the Government after nationalisation.
But 1t provides that, in such cases, their em-
ployment will be continued until it is termina-
ted or until the remuneration, terms and
conditions of empluoyment are duly altered by
the Central Guvernment or the Government
company. We want an assurance that these
alternations would not bhe less advantageous
to the employees. They should not be made
to suffer for having become employees under
the Central Government or the Government
company as the case may be. There must be
a statutory reservation of their interests, their
rights, namely, the terms aml conditions of
their employment should not be altered to the
disadvantage of the employees.

With regard to Clause 17(2), there is a
provision about all other employees who are
not workmen within  the meaning of the
industrial Disputes Act; their employment is
kept completely under the mercy of the
Government in the sense that it provides that,
unless they agree to continue on mutually
acceptable terms and conditions, their em-
ployment shall stand terminated. I have no
doubt that Government will not arbitrarily fix
the terms and conditions ; I hope, they will
not do so, but there may be genuine cases
of hardship. So far as certain employces
who have put in their entire life are
concerned. . . (Interruption).

THE MINISTER OF STEEL AND
MINES (SHRI S. MOHAN KUMARA-
MANGALAM) : I am not able to follow this
point.

SHRI SOMNATH CHATTERJEE :
Under sub-clause (2) of Clause 17 of the Bill
you are providing that all employees other
than workmen will continue in employment
on mutually acceptable terms and conditions
and if their employment is not continued,
then their employment shall stand terminated
under sub-clause {3). Thetefore, the Govern-
ment will suggest new terms and tonditiony
which may not be acceptable. It may be
such that nobody can accept it or the em-
ployee concerned canmot accept it. If he
does not soccept it, he wall not continue and

AUGUST 2, 1972

Mines (Nationalisation) Bill 188

his employment stands terminated. There
must be some protection for the continuation
in service of these employces. The terms and
conditions should be such as not to differ
completcly from their cxisting terms and
conditions so that they are put in such a
position that they cannot continue or their
employment shall statutorily stand terminated.
We have heard of cases that after the take
over of the company, the head office em-
ployees arc have having certain hardships.
There have been cases where many of  the
cmployces have Dbeen transferred to the
collieries, some of thum ate almost on the
verge of setuement. Now, they have to take
their establishment to Dhanbad and things
like that we hear. Therefore, I would request
the hon. Minister to take these aspects into
consideration and give them some assurance
and protection of the continuity of the job in
the hrad office in which they have spent the
best years of their hfe and against whom
there have heen no complamts and they have
faithfully discharged their duties,

Then, I wish to draw the attention of the
hon. Minister to clause 23 which I referred
to carlier also. Clause 23 says :

“Every person having a claim
against the owner of a coking coal mine
or coke oven plant shall prefer such claim
before the Coramisstoner within thirty
days from the specified date.”

And this also includes the claims on account
of wages etc., payable to the employees or
workmen, As I was submitting carher, this
should be taken over by the Central Govern-
ment and the Central Government in its turn
should deduct it from the employers. A
statutory liability should he imposed on the
Central CGovernment and the Government
company and not left to the workmen to go
and have it from the employes, There is a
provision. Kindly sce page 12, sub-clause (3)
of clause 23 which says :

“The debis specified in  subesec-
tion (2) shall rank equally among them.
sclves and be paid in full, unless the
assets are insufficient to meet them, in
which case they shall abate in equal
proportions and be paid accordingly.”

Now amounts have become due oh a¢count
of wages or bonus or pension or provident
fund, etc, The law s going to provide that if
there areé no sufficient assets in the company
to be able to pay the labourers, the employees
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would lose their wages and the amounts will
in cqual proportion abate. I wsubmit this is
most unfair to the ecmployees because their
unpaid wages, unpaid salaries or the amount
of gratuity or provident fund or whatever is
provided there, It should not be left on the
basis or on the calculation of the amount that
the Central Government has arrived at as
provided in the Schedule, Why should the
workers Jose their legitimate dues becausc
certain amuunts have been fixed which are
not sufficient to meet the claims of the labour,
I submit this is a very harsh provision so far
as the labour is concerned.

A similat provision has been made in
clause 21 for providing for payment of dues
to the employces with abatement in equal
praportions if there are not adequate funds.
It is for the Cientral Government to arrange
for funds. ‘They are now taking over mnot
only the management but the entire asscts
and liabilitics of the company. My submis-
sion is that the hon. Minister should sym-
pathetically consider these aspects. We could
not give an amendment to this in time. 1
request the hon. Minister to provide for an
amendment.

13 hrs.

There is another aspect to which I wish
to draw the attention. This is with regard to
the working of this colliery eapecially in West
Bengal coalficld areas. The situation has
become such that there is complete uncertainty.
The employces and workmen are unable to
g0 there ; the law and mider situation should
be maintained ; but it has becume such that
certain strong arca methods are being adopted
by the political parties. Only yesterday in
this House we had discussions about the
situation prevailing in one of the coliicries
there where ¢ workmen lust their lives. These
things should not be allowed to continue, It
is the duty of the Gentral Government who
bas taken over the management, who are
becoming owners of these collieries, who will
be responsible for their working, to sce that
proper law and order condition prevails.
Hundreds and thousands of workmen and
employees cannot go to work because of the
activities of a particula political party and
groups of people, Such activitics on the part
of any particular political party or trade
union should not be officially encouraged or
patronised.
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A condition must he created in which the
proper functioning of the colliery can be
carricd on. The employces and workmen
should be allowed to go there amd work
properly for the purpose of better working of
the collieries in general. With these words 1
close. Thank you.

13.02 brs

The Lok Sabha adjourned for Lunch till Fourteen
of the Clock

The Lok Sabha re-assembled after Lunch at four
nunutes past Fowleen of the Clock

[ Mg, Drputy SPEAKER tn he Chair ]

COKING COAL MINES (NATIONALISA.
TION) BU.L— (Contd.)

*SIIR1 C. CHITTIBARU (Chingleput) :
Hon. Mr Deputy Speaker, Sir, the Coking
Mines (Nationalisation) Bili, 1972 has been
brought befote this House by the hun. Mins-
ter of Steel aud Mines and on behalt of my
party, the Dravida Munuetia Kazhagam, 1
support it.

This Bill provides for the acquisition and
transfer of the right, title and interest of tue
owners of the coking <(oal mines around
Calentta aiea, that is 1o say, in West Bengal
and in Bihai. While extending my support to
this Bill on behalf ot my Party, I would
like to seek certain clarifications from the
hon. Minister of Steel and Mines.

Sir, as you are aware, 214 coking cual
mines and 12 coke oven plants are being
nationaliscd through the provisions of ths
Bill. Clauses 10 and {1 of the Bill piovide
for the payment of Rs. 1637 crores as com-
pensation to the owners of the smines and
coke oven plants which arc being nationalised.
This figure has been compiled by the Govern-
ment and the hon Minister is seeking the
approval of this Howse for making this pay-
ment to the owners of coking coal mincs.
Here it is not only the question of simple
arithmetics. The hon. Minister of Steel and
Mines is secking the approval of this House
for making payment of this huge sum in cash
to the owners of coking coal mines, which,
according tu ne, is an unprecedented approach
to the question of nationalisation.

At the time when the 25th Constitution
Amendment Bill was being discussed in this

#The original speech was delivered in Tamil.
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very House, our hon. Minister of Steel, who
participated enthusiastically in the debate,
waxed cloquent about his commitment to the
establishment of an egalitarian society in the
country mainly by curbing the growth of con-
centration of wealth in a few hands. He pro-
nounced the laudable maxim that compensa-
tion at market value i> not justiciable. But,
contrary to all cxpectations he held before us,
he has come forward here with the proposal to
pay Rs. 16.37 crores as compensation to 214
owners of coking coal nunes and that too with-
in a specified period in cash, 1 have seen his
ficrce 1caction to the question of paying com-
pensation to the erstwhile Princes and Maha-
rajus, when their privy purswes were being abo-
lished. ‘The Princes who ruled certain pockets
in our cuuntry were denied the compensation
when their privy punes were abolished.  But,
these 214 owners of cokiug coal mines, who got
themselves Tattened by fathoming the bowels
of earth for ycars and years, arc to be given
this bounty of 16.37 crores of rupees by our
hon. Minister of Steel.  When I sce that he is
piloting this measure, I begin to doubt about
the basis of his socialism. For any number of
decades they have swindled the natural resou-
rces of the country for prrsonal aggrandisee
ment. I am not sure whether the Guvernment
have cven tared to look into the profit and
loss accounts of thesc ownets, The Government
can do that only when the balance-sheets are
available, I nced not hesitate to say that in
most cascs there would not be any balance-
sheet at all. It is strange that the Government
arc proposing to compensate them in cash.
Would it not be enough to give the compensa-
tion to them in certificates and bonds? "Lhis
question assumes some significance if you look
at the action of the Government in another sec-
tor, Some months back the einployees of the
Central Government were given dearness all-
owanoe of a paltry sum of Rs. 10 or Rs. 15.
When the employees wanted the arrears in
cash, this Government put forth the plea of
finapcial stringency and remitted the atrears
ia the Provident Fund of the employecs. When
the Government were not willing to give their
own employees the dearness allowance in cash,
here these owners of coking coal mines will
got in cash 16.37 crores. 1 do not know Sir,
how this is in consenance with the professions
of the hon, Minister of Stcel. I may not say
or even think in this direction, but a man in
the street may be tempted to say that the rul-
ing party may got a share if cash compensa-
tion is paid to the owners. I am warning the
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hdn. Minister that he should not give room
for such a fecling among the comunon people.
‘That is why I am suggesting that the compen-
sation may be paid in securities and bonds,

1 am also tempted (o point out that the
hon. Minister of Steel, whose enthusiastic fight
for the cause of welfare of labour is well-
known, is perhaps more sympathetic to the
Mount Road workers than to their counter-
parts in the coalemines of Bihar and West
Bengal. It looks that the Mount Road workers
are frequently remembered by the hon. Minis-
ter. In this Bill there is the provision that the
Central Government are not liable for the
arrears of wages, bomus, provident fund, grat-
uity and such other dues.  This provision of
the Bill dose not speak well of the dispoution
of the Minister of Steel.  One may think that
only the workers of Tamil Nadu belong to the
workiug class and that the coal-mine workers
of Bihar and West Tiengal belong to the capita-
list cadre. T would appeal to the hon, Minis-
ter of steel to avoid such a kind of misappres
hension in the minds of eounnon people.

It is not only the question of paying Rs.
16.37 crores as compensation.  On account of
the retrospective operation of the provisions of
Clauses % and 5 of the Bill, the owners shall
also be paid during the interim period from
1st May, 1972 to the date of enturcement of
this Act a sum of Rs, 3.50 lakhs per month.
The two Houses of Parliament have to approve
this Bill and then the President has to give his
consent. ‘That means, for the four months,
apart from Rs. 16.37 crores, a sum of Rs. 14
Iakhs would be paid to the owners of coking
coal mines. I am not in a position to support
this provision.

The addition to this, it is estimated that a
sum of Rs. 5.46 lakhs as interest per month
shall have to be the owners till the Payment
Commissioner hands over the compensation to
them. The people in gencral are left with no
alternative except to misconstrue the action of
the charitable-minded Minister of Steel, Es this
the kind of socialism which he wants to estabe
lish in our country? Why should the hon. Mi-
nister be 50 considerate to the capitalists whom
he wants to do away? Itis just like robling
Peter to pay Paul, 1 have no hesitation in
saying that public money is being squandered
in this way.

‘Then there is the question of appeinting
Custodians for the purpose of manuing these
mines. What are the qualifications of these
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Custodians? I don't think that any criterion
has been laid down for the appointment of
Custodians. Will these costodians be the erst-
while owners of coking coal mines or will they
belong to the ruling party, who will be given
this patronage? Then, again, what are the
functions of the Payment Commissioner? He
has to receive money from the Central Govern-
ment and then hand it over to the owners, He
seems to be just a broker or a middleman. I»
it necessary to have a Payment Commissioner ?

I would also like to know on what basis
the compensation of Rs. 16.37 crores has been
worked out, How much coal reserves are there
in these mines? What is the potential exploi-
tation of coking coal from these mines? Will
the Government be able to work these mines
profitable ? What is the present value of the
machinery ? Who has fixed this compensation ?
When this House is asked to approve the pro-
visions of this Bill, naturally all this informa-
tion should alsu be made available. When it
is reputted widely in the Press and  clsewhere
that there is acute and critical financial condi-
tion prevailing iu the country, if’ the hon. Mi-
nister has not come forward with the proposal
of paying compensation in cash, then the peo-
ple may entertain some faith in his professions
of democracy, socialism and communism.
When he visits South, he feels one among the
workers. He feels his affinity there because he
has been elected from there. But when he is
in North, he is more at home with the capita-
lists and industrialists because they are the de-
pendable force behind the ruling party at the
Centre. I do not understand this dichotomy in
his approach to the problems of workers.

What is the guarantee that has been pro-
vided in this Bill for the wages, gratutity, pro-
vident fund and other benefits of the workers
which have not been given by the owners be-
fore the take-over of these mines? Why should
not the dues of the workers in arrears be de-
ducted from the compensation to be paid to
the owners? I do not know what stands in the
way of the Central Government accepting the
liability for the dues of the workers in arrears.
This particular clause regarding the dues of
the workers should be modified suitably if the
Government want to stand by the working
claas,

Similarly, there is also no guarantee for
revemployment in the nationalised mines. If
the custodians choose to have some of them,
they may get their jobs, If it docs not suit
the management to have » certain  group of
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workers, they will be left in the lurch. Not
only that. They have alio to fend for them-
selves in the matter of getting their dues
from the owners. When the unemployment
situation is reaching alarming proportions, all
your Five-Year Plans and Ten-Year Plans
will be of no avail if the coal-mine workers
are also thrown out of employment, These
plans will only be consigned to the paper on
which they are written. Just a week before,
in a Rotary Club meeting, the brother of the
hon. Minister who was the  Chief of Staff in
Indian Army, Gen. Kumaramangalam stated
that all the people including his bruther are
talking su much about what should be done,
but in fact very little has been done. He
was not only referring to his brother but to
the ruling party also.

1 hope that the hon. Minister of Steel
hailing from Tamil Nadu will uphold the
lofty ideals and traditions of ‘Famil Nadu by
suitably modilying certain provisions of this
Bill which will give protection and security to
the workers i these coking coal mines. 1
request  him kindly to ponder over the sug-
gestions I have made and do the needful.

With these words, T conclude.,

st areEw mat ( gAER )
IS WERT, § T FHFT 717 fygaw
F1, st ¥ Jmasgema w7 faw ¢, @rm
FWIE | @ wer gw @ fogy
R A IR ¥, A g9 w@
avg FY g AR F gy ff, aw
FIFAHTA & AR 1 AR, Foread
I9E ¥ GIFIT A FA A F frara
frar T foaar fameg gam, Sat &
ngaEr dar I Y dwrgar ag 1§

JaTSqE AT, WAT FAX Fo THo
Fo & wrf ¥ gara¥ F Ak § agy ¥
N\ w1 gdr g, 99 dfgww § SR
g aar g aragad g Ay any
¥ gemayy & faadt ww §, S99 a1
gk wogd &1 aFwET W AT A &
T, FAIET T WA ATET T FA]
stfade ovg F7 A4 aF 2 FOs 86
AT €qAT AFMET 1 R awTEr 9@
ok o §, a qgmi o, Afdfe
A qareeg, o1 gL 6 AHT F AW
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[ awAvTraor graf]

A 1At Y, AN Ay sgrd agdy oy
¢, 34T X ) qEAAr @At @, ud ope
WY 1967 ¥ swqaz & wifawt & awar
@ g€ &, s @ W # fgew
arEr S A g oW W wf Fde
T ¥ A § 1\ 3AF AATIT 8T NEA-
¥z FY TaRd, Mg SIS 4T %, AT
g 31 249, ga} dWw, 3@ g ¥
FOF TAT 77 Fifera<r mfAwr A AR
FTTaT & A1 A e § B T ganEw
¥ gz @rd W agd g aeEl

agf &

zq fagas @ @1 wraww vET T4
&7 argar gr f aq¥ q¥Fr q¢ sgEEAT
e wifed o (% S awd FAAT /AT
aradt &, 3a%r gy gfaw O
%Y I FAN grav Anfgy ofy | wegR
st f1 wifesi & 3% o FWm wAr 8,
FT &1 T AT I & 751 0w, 77
FIT ITHI q3F A X OR AT IAAY
qWE ¥ IAF YA W W §, TN TG
orar 21 wifadw woE ¥ Fra goeey
g7 10 FUF &9ar a3141 & AT wHiFT
FT KL 2§ 86 AT TEAT &FEAT
T AR F AR E A o
FIHIT F 07T T §, WIq GIHI F 49
faamr &t AT TIar ArfEg 91 9 weg
#Y afeq A faamT oA Ay oy qrAr
¢ #g 3T wEA A Ay qmr ) W)
AMH ARA FTHIT w1 @2 Fwmr s
ag o auy &1, & Ywar §, @ fadws
¥ qgug qraT @ WifE TR A 91e-
g gag wy § 5 gak @y
FIAT araefl 77 Atg A1 faaa g
oAy Al Fr @A M fF wvder
frar frr ardw FTEg g oar fedy
AT FT GE AT A1 AT X qEw ¥ ¥
ar 8, 989 IT%Y & AT gak anr Y
awgd} ®1 Nrfadw g g gvar §, A
NAE g aFar §, I gedt w1 dar B
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aFaT §, IAH WAL g oawaAr B oA
gt A gAY At e & are are
AN 1 AT qa § qg guwar § woger
#Y 39 WAl ¥ ¥ 77 fag agy odm

O amag ¢ fs e & fag
o1 AT 29, IAF ¥ 5@ & fAy,
¥ #fumr o W & o & qmEr
a1 sfemE 9T ¥ nw wAN A
q9T 417 qg AT § AT T FhaRE @
J| & wg wfAeTe wr s wmT,
o Ty 1 /AT FAT At FEw
waf 5 afafeas wag aqaar & aqr W=
FTAA F T, TELAT T A qagd w;
Wit wfugTe fgu & ag v avire A S
W grgega & wfawre fmr g
ol uwamrg #r gefEmw  gresgAw
(Fo 2) T GwAT RT R :

“FETAT WEME AT I
grafat Sifqadt qoge a9 gy
I510 7y AW fagr gear 20(1970
FT) FEMT GEHI SRFTF Araray
(Fe 2), w7aIg TOU T T 9T
sf-awn favta & faar mar 3 ) s
ARTIE off Qo Fera # 7y agfear
sifagdt & warwY qrU A@E F
FAGA ®1 AT Aoz F fawefeay &
AT HEwd AT A fa A A
g qamar & qur qg A wEr
fiF wrea Fifew WY AT ggard
AT AR & forg R 1

™ I F AT WA wET S
& s wfafafies fear e gn fredane
afi & ot weodt quet & wiefafies
foar v gm =) fasdrmmc & 1 oY =R
qrT FT IAWT FEAT R0 aw oA
Araq § fr A wgd § gud wifae wgd
§ o o Y gt A arfae § o AR
wiws s § 5 gl Rnderd ge
g guR wifew & age w0, W
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#d frE ) af Fa . Nug
SeT § 1 A oY fadgw @A arne st
& ¥ W ag svawra Pear mar & fF
AT FIESYAA GEAT T, BIE A B
taar X ar ft ¥ Sgdr gaard A
F, gaw 7 ¥ faedere A g afes
gAY 3t feRgre geit AT ad AT
FOMT 1o ¥ FUN & MY A R
qF R fasdmd & &, am e
gy @ qw oo faemd & &, 9
W WA @ET AT framr T R AR
g9 707 gagdl o aa qear oF A
R 3T vgA fead @ # auwar g
areds # gawr wga fadr o 9w &FA
FT T AT gaw A7 &Y weAr ofr { A
50 g #Y Aefor & qom Ay @ 5
TR PA & G a7 e A g
oy & a7 T w@r A A I qaAAr
AT &, avay qme Fr foawr wrAr gw
g R Wz 7@ F 917 U8 T A
T 1 4T HE A1 AR 9T F qEE
# ¥ gAgT Y § wrwr aF Arg¥e wrlawi
o ¥ fry ) ) wme g
HLETL SR TEA A ¥ ABv v IAH
gt At N g7 AR A7 BT &R
N ALIN F FAT A GATST A AN AV
aeqraar § AT ag faq oY & ag Ao
wge & &3

Mool Ny sy gy gaT W
o EeTd w AN @i
wag 7q faem, vl @ ag faw eger
goT wr wafad sra &% wareT fag §
§ gwre AT wA St AT sA geE]
srefeq wEaT A wrgar fs ag W 9
T & o § P g oy WY
firger g %7 foar § sitc A oY
foedrdy aff ¥ § g gwvy foar §
fir do (8) % @romy qff Frirardy
difarg ot el aadl At 8 (8)
¥ gy g gwa fRm g fEowad
Rrrw, wogdd o &Sy, sefrd B, A,

SRAVANA 11, 1894 (SAKA) Minss (Nationalisatian) Bull 198

HgEY, FERAAT FY TFA-IA I U
vy I AR 9z wriEww @ an
fr ag orw AT F ) el gAY fean
T L T ooy Afa® ¥ wifed ¥
@ g A a8 gt ara foegiv gy &9
faar &, wvisr @T £ SRR SREEA R
F& AT AT qGA ¥ SIEAT F
GRS FT BT T NAGA F% OF 99
§ & ¥ i Ay A g, 908 § wse
1y A4 g Qv q IAFT FAY A AF
FFx & ? Fay oAy & £ AR qU FEA
M ag femd @ AET | J7 g
fag it aqa fewed &1 vy @ 0
g A & ¥fmr g fam femd @)
STAY @ Srw AgT g

wind & aary wgufr
for § fasva & W ar o A §
&fFT AR 37 ganal ®F ara w3 At e
FEH TT AE A sgaeq £ il #
gt fam ¥ ur R ag@ & Wb
foees 3= &35 20 9v A0 121 ¥
wifas w1 “gwERigA e v
forar gam & AP zw wifw §
“gfrer fefta s 1 rEfam
1 oAy gasy wfw ady & ga-
¥ B TEET 3 98,50,000 To HT
ganfaa @ §Y7 37 07 TvM AIfAER
T &7 qrHr £ 1 AW wfrrds Sy
TEE 3@ iy A & @ EgEAN
FFT BT F1 A fadgar § ol ot TR
WA § Sw 9% g /T F 9T
dgtew agae gn & I and oo
fatw s wpm Afva onfr & adl
s THiYd FTAT 0T § AR A
fir oz 9 7 7y oo ¥ )@ 5 qagd
¥ fgdl @ wnr ¥ fag wawy ol
farety =nfge
W ool & wg § g faw W
@ FWIE
oft arro Wio W (FT0) : AT
qITSN AENE, W fawr g welt o
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[t #T2o e @R

¥ wega frar @ & gaFT RN F@T
g1 fifr frw wvgew § frad worge ¥,
% fr wfar & e i & oY s
frega & agf # q9gd F 3w NF F AR
Fagag Y TE &t WM¥T ¥ 16.10.1971
7t uF anfeden framer feam ot o=i oF
fafats wveit enfeg w2 & foawr
am AN W@ RiEr ww fqfee
s AT T@T @Y 214 wifEw W
AR 6T oy Foor A ¥ v &1 Afwew
IqH g AN FaT HAwHe w97 g
¥ fomr, smefae aff o, foad ag
FQ FTH @I CEY T A G G,
T oft st 7 quy, foad awg &
LA arEgEredT Y T 1 s St fae wfer
FIa g (FmAmTES) faw amA
wefY off s g 9% 4w 7 fqd AR
afes aadag Wawd N g ow
fie qgw sna 7 squ ww fwar o faed
Aorge @ E A, T wrfew v w ¥
s ¥ 39 AR wy I Fgfaw aw
IETAT | A ATIY FEOAT FATE o) Ag A
¥ wodr @), 59 f5 3T Fe w1 oA
A FYT T 9 AT AfEgm qag
g% af at o FI3 26 A FT A
ZAT | Y ARAHE A9R A A AN F AW
A w4 JFEET gAT KATT F4E FILO7 WA
A ¥ AF WIS ¥ AFT aAvT |

HET A T F ATy FFT Fr
N gy T gy ) af AT A
11 fafaga z=@ *fea B 9ra ar
¢ s & oo oY weww 16 fafamw o=
#t &1 31T 1977 a5 g 71 33 fafaaw
T W wewg gei ) Agad Az 3 fE
ATE Y syEeqr &% AL & aa: 9wF
rire €Y Ifag saTear TTHTIC A FE
wifge

ITaX dretE ¥ Yxaad Wi Yawade
¥ forly g & ¥few qod Goitforadd 1
o wre af) foar ot fir et o e
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§ o qvawd Ad E ) o aw wnw A
{Nfaad #r ober adf W aw av org
Wt g gwfa A w0 @@ xefed
Fu weft ot & frdew § fr feafe st
qEr sgrar we & fag ag wwh § fr
AT g Y qredty Twrrdw § Sawy ot
A
ok IR AT wEgr § FF A A9
agt T A § ¥ wizae Afw T w
FQ & A agal sr A 9 FA F A
Nt wagd Al fadft 1 fomr v o
gatar AmAT @Al o 7 fRar gad
AFATC T 17 § gz ¥Awrde & A
CECCE#
“In the case of a coking coal mine
or coke oven plant, in relation to which a
direction has been made by the Central
Government under subesection (1) of

section 7, vest in the Government com-
pany specified in such direction, or »

Ay e aar &

“ in the case of a coking coal mine
or coke oven plant in relation to which
no such direction has been made by the
Central Government, vest in one or more
Custodians appointed by the Central

Government under subssection (2)*
i grr g% FRIfeaw fagwa go f, ¥
forar ST & €1, 9% war afawre g
st oif faaow wf foar mar &
afar 214 mgw & wedfeasg sz
2 A § g afemd 1 gy & w
gaF gmr =rfEr

W 17 99 &7 F@rar 9m qur
arey@ gar e WAt gaToivaw dY
sarfaafier safer gror dar fasr e sre
qaTAaT ) AT 17 H Y.

““ Notwithstandling anything con-
tained in the Industrial Disputes Act,
1947, or in any other law for the time
being in force, the tramsfer of the ser-
vices of any officer or other employce
from & cdking coal mine or coke dven



201 Coking Goal

plant to any other coking coal mine or
coke oven plant shall not entitle such
officer or other employee to any compen-
sation under this Act or any other law
for the time being in force and no such
claim shall be entertained by any court,
tribunal or other authority.

(3) Where, under the terms of any
contract of service or otherwise, any per-
son whose service becomes terminated, or
whose service becomes transferred to the
Central Government or a Government
company by rcason of the provisions of
this Act, is entitled to any payment by
way of gratuity or retirement benefit or
lor any leave not availed of, or any
other bencfits, such person may enforce
his ¢laim against the owner of the coking
coal mine or coke oven plant, as the case
may be, but *not against the Central
Government or the Government com-

pany.”

gefgaw feaae ¥ #1 T1& @10
qrene, e <@ fRar qar ) @wF #A
AAGL FOAT G AT qw F fad
AT FI qTF ¥ A1 F fawre g
TET TN A ww o FEfaw i
¢ 2 av anfafadic @t aw s F9
aifgd, 1R S goTEwT A9 wrE dAg
1 i 9ud ¥ a8 ywarty, A fr arfaet
F dodt o S F & F wogd F
A g, w1z & | afg s gy 7 Aegd
FT WET ATEA & A AT ¥ YA sgEeq
@ § NE fams A e iz
RAgdl w AW gl wE¥ & qig
TR X AT AT WG Y A0 AL R
{1 Wifr a7 @d A AoET AAY w7
femree § fe aaget ¥ o F¥w SR
aff fro & e ¥ w7 & e s w1 e
ol g sgar g e gae e
il § wiifs qg wodl w e A g,
ofew oftad &1 fewree § faas sog &
wugd w7 AR e ww af faw
ot | ggfad G A EE 1 oSew
wrat AT wifgy, 7 R AR &)

%9, (1) Every liability of the ows
nex, agent, mapager, or managing con-
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tractor of a coking coal mine or coke
oven plant, in relation to any period
prior to the appointed day, shall be the
liability of such owner, agent, manager
or managing contractor, as the case may
be, and shall be enforceable against him
and not against the Central Government
or the Government company.”

It is just a repetition of clause 17.
Then, it says:

(b) no award, decree or order of
any court, tiibunal or other authonty in
relation to any coking coal mine or coke
oven plant passed after the appointed
day, but in relation to anv matter, claim
or dispute which arose before that day,
shall he enforcrable agamnst the Central
Government or the Government com-
pany;”

agi angy w21 @ fF 9 Aagd & e
#T 9 F AT RN AR AR ¥ Y
R & faars ad afev sty &
faars gz w139 #I 957 1 9% 70 quw
7 7 arar 5 oo o dadfar & )
¢ @ arafafads W sre Y & sfed
AT A 9T TR TR FT AT §
gafad 70 ¥ ag age a9 dgAr
foras) qvs save AT =AThEr )

_T Y AH g3ar & Fr wifET v
frrgrafl 1 A o W Aea an &
g9 wiF¥ § faad var war § 5 faay
= oy Fr Wifgd ag awwr Wt
FAfEATT T 7 F areor ey aff
g foum aue ¥ ow Fafdiakk
e weEmErT & 1w AN frAd g
faad geam ar § 1

“Transport bottle-neck  due  to
wagon shortage is the chronic problem of
the coal industry. The daily average
wagons allotment to Bihar and West
Bengal coal fields were as below. . . . At
present the minimum demand of wagons
is 7000 per day but only 6100 wagons
are being allotted in May, 1972...."

oI WA AT § WA § o
o T dew AT @ a9 |
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[t stree Yo 73]

¥ ¥ Ay A & & g
ULAFI F1 faq @ § Sa¥ A1q ady
qEar Ay S Aty Aagd 8 ar
@ A1 3% fgal & <@ w37

sit g Ien (9T) o SwreRer
wEEy, argfar Y & fygafay & &
faere A wfar & mar Acard fia
WA 1 34AT | g Qav agwa gar B
agt 9T oY AT A1 § g WE W AT
74% & | sorC o 2 &Y &9 Wiy ¥ fF aw
qv afend wex & afFq waa a1
gfreieam &y g | 89 faee ® ang
AME qH FT FA 419 T AT A¥ GA
FeY |y gf B ey gAAr stsay faw e
R iRy a9 wwa gd o a@
ardrs svx & Fifa W & 1 Afew oA
a8 dF e ardi ¥ IgT agy frav
Y9 a15q FY AN F g wr g Feaar
gaT, 1w ag AEy A9 vl & T ag
qT A AL AT &, 70 faEe waa¥z ¥
2f a1 Azm waddE &, 97 anp & ar E
9% A9 A faggs F7 FAUr F F Av IW
fa fFamg oww AT FT oAH A
oY et ol 7 o & gAw Frerw @
W A FrawTAT wOQd FC AT )
( eg@am ) ¢ & = FF T A 7
qre g g argwr By oste srmard
#F o fager & o amw @ 3w F e
e & wRy @Y wagr § 9T fam
FAr 1ga &1 Afew & a1 § Siw sz
g fr a8 o Y Tl oA @ oA
AR H N FY A I E A
fga @ Y W aefeqy qay & oAy
wr qAfafeym @i, war efefras
grlr, w8 aff avomar @0 ¥ favgw ww

N Tf FT A g5 oa A
FHATT 2T gy § | qrr wifeeagan
# oife F faar | vy wEAr ¥ O§
&Y g% Higar ] ¥ A et g
¥ 1< gt wew fear &, el wod
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Far fa¥ § A 917 IgR FRAWAT 74
W@ ? T aara § angw @ WA
AR gt § v g oy @t oy w{W e
g wet &1 dur & W § ww w1 g
T e g A g ST S
Rife® ¥ e fome | (g gATSTATE 90
TAAY AFTAT FQ § | T FARY FAATEY
fr arrg arEl T FRR/AT W T A
@Y § 1 fraft ol R R
fafrez< arga qaad fs TF T 3% &
fa¥ ghfraT &1 ARFEda @)y ar)
F1¢ o1e a1 X #g feav f5 gwd frena-
foree qw foa, fafga goffa Aer faam
anfat s weefega ar . @ Afay
fir @1 9 7 W § av s 7 geafe-
L AT FT FAAT FAT A 1T F4Y G0
2T A1ZY & 7 T FAAT 9w ¥ Ay
WE g3 & & ag @ & wifw
¥ #17 qrfas a1? wifaw sawraar far
gty gt st e adwt 71wl
gardr &, afes smaar @t fawsmn § 9e%
wifs ag A 43 1 a9 fEe e o
FRRgI e F AT RV E? AN
grargy fF ra ¥ A7 gfeaade o faar
AYHY FIATAT AT A1 fr FA wvE
FX # fraar oo & gar &t 9AR
PRaaT sTaat wIaaT gat

8% fagre § wogd & vy § quax
ey & 1 Yy wrew St ¥ B § wowwre
Fhw R g Afm o Pl ¥ gard-
IMA A AR AN Y fr I A
¥ offe &1 a9%T ¥ ATAT 91 1 FAR
qIgY F AR A FAT g%AT 97 ) §Y
378 g {5 wur ga w O & fay owft
fomrar & 7 wa SeEFY gAATaT fe ag A
g Eramr oy A § e
fafrezt arge & qor wgan § fs ok
fa=re fagre aadde ¥ o g ¥ feery
gred A § 7 qun fow & fawt
fr gsgaw § o N ward o Y
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“ No award, decree or order of any
court, tribunal , , .”
T qIGL FART ¥ TE F gFav |
@ fegfa & aoge sg s ? o
Aifa® §s1 47 3 & qAT AT |G
TY BT F AT T4 4T | A
gewar faar &Y svar ¥R OoeA
AT 74T | FAT UHeqE T fedy FoEn?
ar azrg ¥ qree g Afefaw & gwA
gE 7 &1 ¢ ) s frer & &
“no awaird, dicice o order of any
court, ttibunal ot other authority . . .
shall be enforceable against the Central

C:overnment or ﬂll: GOVﬁll’lll’ll‘nt com-
pany ;"

oy %23 2 5 wfas &y o &
iy &1 & a wdey xw T gw A
a3 & v 9z wre A WT qfE
9 99 ¥ Ny | AleT Forgowgr e
g FEr AT & fF w09 3 FUF wWEAT
srfqdT w2 &1 FAAT 2| AT FIATRY
fr oy @ ora @ frawr wTar aga
&Y foar ?

oy faq ¥ 1o & R § foEr
g:

“ within the time as prescribed ™

aq oig frmt & Fr Ju stewnpes o
waar AR § o ¥ 1 sfEr e A
iy Fav ?

Have you brought those rules into force ?

ag & f wg fewr & W@
TEHTESS |

What are those rules ? Have they been
framed ?

SHRI R. D. BHANDARE (Bombay
Central) :  Rules will be framed later on.

oft gwww v - @Y B A #Y e
THAT 9T | AWYHT FgAr 3F & Afew
Wit gfeadz aff § @war v S ar
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AT T FRRTT AN AT 1 ATy
Ham ¥ faar ¢ & @ dr g 3
IaFT 7T 97 gre fear 2 Ay F
¥ forerr & Fi :

“ The Central Government or the
Govirnment cotnpany in which the right,
title and interest in relation to a  coking
coal mine or coke oven plant have vested,

may employ, on mutually acceptable
terms . . 7

wfEafy & ? & a9 sawr ad
AMT ATZAT FACF a9 T T qrer
1w Az FEA g & afe
dmfrez §2q ome AmEEr wr fafaae
oY § WAZ AT LRAT ¥ qAT T
Auil

salad &% R a9% ¥RE a4
T yHTHT AT 911 X g fawr o1 By
g A =gan, afrw qu 3z WA
ar f& @t fam FAMAT ov W@y R ogwRw
Fay wagd ¥ 9 FY Avw wrf e
agl fear mar &1 3% S Arwe FAew
#T ULZA & 3a%T @A FT faar o 3,
g 99 UEA ¥ fa¥ g FT @

qEY 1 gEAT AWM wagl ST
afgd
SHRT K. BALADHANDAYUTHAM

(Coimbatore) : Mr.  Dcputy-Speaker,  Sir,
huwever belated, on behalf of the Gommunist
Group, I welcome this Bill of nationalising
the coking toal mines. But, I fail to sce the
criterion in  ¢xchuding other mines and taking
only un a partinl take-over the coking coal
mines. .\s Minister of Steel and Mines, purhaps
he was applying his mind only to steel and the
need for coking coal, as Minister of Mines also,
must have occurred to him and he must give
equal importance to coal. 1t should be for all
coad, not only cokmg coal. He is also Minis-
ter of mines ; he should take ware of all the
other mines also. Even the West Bengal
Assembly has passed a resolution. All of us
agreed that mines have been managed very
badly ; in the words of Mr, Malaviya, they
were slaughtered  and massacied and all that.
You have to consider the need for fuel in the
country. Even the Fuel Commission have said
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this. They have recommended only recently
that the country nceds 165 million tonnes of
fuel. Therefore, I think this partial takeover
it not justified. Even now it is not too late.
You can consider the nationalisation of the
entire coal mines,

We join hands with all those previous
speakers who have made an issue of compen-
sation ; the amcndment of the Constitution
would be justified in this casc. What all they
have done was slaughtering of the mines. All
that the minc.owners were doing was ruining
of the mines. Why you want to raward those
people who have been ruining the rmines,
slaughtering the mines ? Compensation in this
case is not only unjustificd, but it is criminal
because by this action the people who did
ruin the mines and the country’s natural
resources are sought to be rewarded. Even
now there are reports of fires in mines in
Jharia coal ficlds. These fires are happening
due to the mismanagement and due to the un-
scientific way of dcaling with the mines, We
know what bavoc fires have done. We know
what great loss we arc going to sustain by
way of loss of natural resources like coal.
Therefore, Sir, there is no justification to pay
them compensation.

We thought that when they were taking
over this coking coal mines, they would not
only take over the mines and the machinery
but that they will take over the entire workers.
‘The consideration shown to the mincowners,
we find, has not bren shown to the workers,
I was pleased when 1 hcard Mr. Mohan
Kumaramangalam waxing cloquent last time
about how the owners were obstructing the
take-over. 1lc mentioned that by the way
the workers have welcomed this nationalisation
and take over, he was hapeful of overcoming
the resistance of the owners. Now he should
be fair to the workers, because, with their
cooperation alone can he make a success of
nationalised coal-mines.

Hereis a case of not recognising the
rights of the workers with regard to their
arrears and all those things, whercas, they go
to pay compensation to the owners,

Have the mincowners ever issued any ba-
lance-sheets 7 Have they at any time brought
out any balancesheet about their come
pany affairs ? No. When there is no such
balance-sheet, the Government may rightly
say that there will be no compensation, On
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what basis do you pay compensation? If
there is no balance-sheet then it means that
no compensation should be paid. That must
be the answer. But what we find is that even
though therc is no balance-sheet still they will
pay compensation. But when it comes to
workers, we find that theie are arrears to be
paid to them, and there arc records to the
cffect that the workers have nor been paid
and there are records in all these cases, and
the Regional Labour Commissioner has got
them, and the unions also have been raising
it evay time, and these arrears run to
crores of rupees. The whole question is
what js gong to be done with regard
to these arrcars, 1 submit that the workers
should be cnabled 1o make an application
to the payment commissioners and the
arrcars must be paid to them. If compensa«
tion is to be paid, I say that Jet it be paid to
the workers who are going to continue to run
the mines, in the foun of payment of arrears
due to them. I would hike to know whether
Government will take the responsibility of
paying them the arrcars, 1 submit that sume
provision must be made in this Bill for pay-
ment of atrears to the workers,

Even High Court judgments have been
given, giving priority to» wages, bonus, provis
dent funds and other arreais to be paid to the
workers. In these circmmstances, 1 feel very
strongly that some provision must be made in
this Bill to gurantec payment to the workers,
and Government should take the responsibility
and sce that compensation is not paid to the
owners unless these arrcars are cleared and
only the balance that is left over shall be paid
to the owners.

Fven after the taking over of these mines
I am very suity to say that Government have
not improved the condition of labour, The
contract labour against which everybody has
spoken still continues even in the Government
managed mines.

With regard to sending a team to Poland,
we welcome this team going to Poland to
learn the work of reconstructing and restruce
turing the mines, but it is necessary that the
Director-Genceral of Mines Safety should also
be sent.

Whenever any measure for nationalisation
is brought forward, I would recommend that
Government should take care to see that the
management of these mines is not left only to
the custodians or to Government by remote
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control but it should be done by participation
of labour in management, which has been the
slogan of the Government in the recent past.
In fact, even the Public Undertakings Commi-
tteec of Parliament has recommended that a
statutory committee should be formed of elec
ted workers who will participate in manage-
ment and in decision-making. This Bill will
be a very progressive Bill and will be a model
for other Bills on nationalisation only ifit
includes a provision for the participation of
workers in management. A statutory provision
should be made in this Bidl wheteby the
workers will be able to run these nationalised
mines or other uationalised pubhc undei-
takings in a democtatic way, so that there
will be demociacy, there will be efliciency and
there will be good results. I appeal, therefore,
to the hon. Minister even at this late stage to
include this provision for a statutorily elected
commuttec of workers for participation in the
management of thesc mines.

sft Tant fag et ( SwdRgT )
e we agwr Fmeargaws faw @y
AT AAT & TR § &I FWIF )
oW § 95 7% WA g3ed] ¥ agd o
oid 75 & &) SR QR A § qww
& guwar g | afvT 4 vy AT e
T Wife & sod @ TRAT AEAT B
AT IR Far § e fwfreet wige 9w
9T ofF & HIT AR AT FA FY
ifer #8

qgdft At o 93 & fr weeifeaw ot
T g IR afafedaT sm w9
Argtar gehfrge @iy wifgd ) sa®y
sfen $7 agew w ST R0 OF
urredz # ¥ wrEv e A faer &
AT qwEd B qrga FTF18 9T SO
& ag sravag 1 7€ ofews swdfenT
e gar

arg § qrd S HET q1 ¢ ST
AT Agh &, oA fagrx § wgA gAY
fagre & sl w1 qgdr A0 freey afed
A 9T WY arad warfaeTes st
q fady o fex amowy AgT & &R0 A
qrar iy |

Shrf Xt H W wgr mar g
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e A FAT opfy ot AW A &)
arar &1 g frared ) AT Wy Ag
#fer & o3 g a1 dAT F¥F T F
fag g1, femEdien T anfgd

15 hrs.

A FAT g agT W g
§ fage & Wi $ g F o=G AW
AT ITATEA A A qEqATA B, A
A R, T 9 & adt A1 geaw & 4w
T A & fag earde &1 & gvdig T
g frog waduz & g1 WIS F1oqoA
giq & ¥ fAur &, Q1 o9 7 g9 99 Al
FT FIET FAT |

fa w17 it carEw @ ARG
TET IO AT g ], A A% wAd
AT 9897 ) it ft 9 A=Al aren
98, ag ¥ ), 7 fy far wd W Ewr
Taz A ¥ An sy dgw fewrdw
A T AT Y gA FEAIE BE AT
CHATE FAT T &

T WEFA & IS HY Avwer qrf-
fe ¥ Adl gy =g ¥ dw F A
§ gt mfafeen 5@ &, g § agew
FFAF I AT & 1

AT OF qIET R UF A« gfamw
IFATESE gy, O ¥gAe g, afw
WS FF qRAT A W

fo AET-Nad A gEr Y
& a1 gud frem 41 qrard foar @, 9°%
uTg aga el ¥ ¥ qET Migy A
I% fagars oA e gy

dar f gat Dl § F1 @, WA
F FERAAT B ¥ 9FA FET H AU
TFAT-RAG @Y7 gD T arfge
TR STy qaAAe & dawt oY% sl AT
aw dat T ¥ Ng F I 17 TR,
&t 9T FRATT ZAT I | e A
FARATT W T s A g A
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[sr ot fag srent]
g wr faggr w7 for wrew,
WERE T gare € 7 gsar |

@ A ¥ A § am ¥ fog W€
e Ay @ wifgn, wifs wfaE
o wE ¥ oy v FE feew A wEAd
T § | wadde & feqrddz w1 dgew
& 9F %1 AT 91fgy

foger fadt & wrewma 39 & o
&1 97 ot w1E =iy qfsas dsET w A
sy @, @Y qar G wA 9w WTSRW
g 1 AT & S AEwUA ™ o fAg
fardgre qd @i, Iax fEArs vam
FAr sifgu—ar A1 ITwY ger Ty Wifzw
M ar gadr gafea  ardardr e
F1fe |

@A qEEr ®A WES @ ows ], 99
&t WY edT ¥ oedt ¥ dar wifgw, arfe
1T ¥ &Y %% fror &7 arud o7 e
qfrgfd, ¥ v a4 vE ot AadARE W
& g qvg F 9T F

¥ qu fam 11 wama AT g A
TR G TIar g |
SHRI N. SREEKANTAN NAIR (Quilon):
I am really pained and startled by the revela-
tions made both on the floor of the House
and in the various clauses of the Bill I
expected thal with their background, Slni
Mohan Kumaramangalam and Shri Shahna-
waz Khan would approach this question in a
slightly differcnt manuer. I{ at least the major
chunk of the compensation had been kept
pending to be paid at a future date aficr
sctiling the claims of the workers, that would
have been somcthing. I do admit there are
certain provisions which enable workers to put
in claims which they are expected to prove
before comprtent authotity in a responsible
manner. But what about awards > They say
they have nothing to do with them,

We know that workers’ claims, especially
in coal mines, have been denied and they
have heen deprived of their rights. There
will be many cases pending before tribunals
which may be decided after periods of 8-9
years and then they may go to the Supreme
Court for final decision.
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Therefore, such provisions as have been
madc here are unhcalthy, The decision to pay
compensation in cash and also interest thereof
is also not something which was expected.

Then, clause 9 (1) and (2) (a), (b) and (c)
deals with the Gentral Government not being
liable for prior liabilities. They are not
enforceable. ‘Then there is clause 17 (2),
under which the claims under the Industrial
Disputes Act are not enforceable. Then there
is clause 17 (5) ; the claim cannot be enforced
against the Government. Clause 19 deals
with superannuation, welfarc and other funds.
They are to be distributed 1o the workers by
the cmployer, so that the Government may
not have any 1esponsibility for them. There
are funds. They are available with the emp-
loyers. Those funds are to be  distributed to
the erployees, but the Government are not
taking up the 1esponsibility for continuing
them, That is very unfait, I do concede that
all the coalywners do not follow the same
pattern.  Some may have a welfare fund, and
those workers under them will get it. You
try to bring uniform measures of welfare tor
all the wotkers but do not compel  the owners
to disburse the fund ; by so doing, you wash
your hands ol your 1esponsibility to continue
them in the future.

It also goes counter to clause 17 (1),
because it is a question of laying down the
same conditions of service. If you lay down
the same service conditions and if a colliery
worker has o welfare fund, that has to be
continued. As a4 top-lawyer you know that
you cannot deny them that beuefit. So, you
have to carry on the work of contributing to
the welfare fund. Why do you want the
cmployer 1o disburse it now, so that the
workers may not count ou it as a protection
for the future P

Many arguments have been brought to
your notice. There is clause 24 ; and there is
clause 23 (a), (b), (c) and (d) which deal
with the claims to be made. The workers’
dues are all clubbed together, along with the
dues to Government and other authorities, Is
it fair that the workers’ ducs should be
clubbed along with those of the Government
and other creditors and be divided vn g pro-
rate basis on the basis of the assets of the
concern ? ‘The workers® dues should be given
priority ; they must have been the first charge
on any cowpensation that i paid to the
owners, but I do not know how n man like
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Shri Mohan Kumaramangalam could suggest
such a thing., It is very unfair,

Then there is the penal clawse ; clause 30;
and also clause 31 which deals with offences
by compames. The penal clause has no mean-
ing. We know that whatever they could
remove has been removed, and to say that
they will be forced to disclose the whereabouts
iv a humbug. We would not be able to get
anything back. As has been pointed out, the
mines have been destroyed and devastated,
and s0, the question of compensating them
should have bxen gond into with much more
thought and carc,

Finally, I come to the question of the
number of employees and the profits that
these companmes have made, The hon, Shri
Shahnawas Khan was saying that there  wer:
75,000 workers miginally and most of them
were unda conttact Owm working  class
strength s now 1,350,000, It may be that
many of the mincs were not working properly,
but thrn, how tould the number all of n
sudden, shoot up, from 75,000 to 1,50,000.
Have they made a pnoper study of the wholc
thing ? Recwtment has been  gowng on.
Thete is a saying in my language to the
effect that there aie ample trees in the forest
and araple clephants in  the tumplos, and so
cut a number of tees and let the elephants
pull them with the rope, and you do not pay
anything ! If that is the attstwde, 1 am afiaid
we 81¢ onee again comnutting 4 unstahe in
the nationalised sector,

The point that mines have not been work-
ing on a ptofit has already becn made clear,
If that is 80, what steps do the GGovernment
intend to take, in mder to make them a
profitable concern ? As long as they have not
been able to work with a profit, T cannot join
my voice to those who said that the other
coalmines should also be nnmediately taken
over. When you cannut run  the coking coal
mines at least on a profitable basis, when you
cannot produce what is required urgently for
our steel mills aud when you cannot run them
propetly, how can you run these multitudi-
nous coalmines in this country especially when
these mines have been devastated ? Thev have
bern running very badly and misetably and
you would not find much ceal anywhere,
Taking over mote coalmines is not so impor-
tant a» making the nationalised mines run
properly, I would finally request him not to
depend upon the majority of the House, just
to get the legidlation pased asitis Iam
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afraid he himself has not perhaps studied the
Bill properly. Otherwise, many of these
asprets would have come to his mind also,
Because of shortage of time, I could not send
my proposals in the form of amendments
but I have explained them and I do submut
that the Government must go into them
thoroughly and if amendments are necded, he
must bring forward amendments to the concer-
ned clauses fiom the (Government side, rather
than get it passed as it is using the power of
the steam-roller.

st s fas (weY) o SaTery
aEET, § 37 faw v awdy ww@r g
fermae 7 5= 9y ¥ WET AfFET AT
ma=  (masry wifawa) Y 1971 &
T AT A7 IT qh N HY 39w AN4T
frar av1 % am 8 w9 s
T HT AT 43 ATAFHNTA 7 faw
VIAT & 1 1 FFT UF AV A I GHGA
FAT g, I AT AT TE 17
ETFIT W T WA g, T
2y Prfefow ¥ & 7, fadsw ¥ =7
¥, ¥aA ATV F @A § ArAYAAT
g | T ATAATEAAT faw 7 wegeasrAr
t v ff o1 A &1 S ag, =i
A1, w7, F9dT 78 AR sewe
F1FE § HIAT @ qq1 A S1aTAT F A
fama Siv & At o & fam fgasw
1 37 gefR ¥ & g7 AT qmgar

15.05 hrs
[Snrr K. N. Trwari in the Chair}

HZE AF TISHAA BT g9 & qUOAY
} Y ¥ A AT § e Aresmd & 91
wafs Ay g€ & (AT af & Wi AT
7g & 737 v § f5 W Aifer @
fafide & www aga R W@ § 0
fiaT ot 3% Tfyn 5 37 wawer F A9
¥ @ gu NewT N aQA w5
F 1 2F AT T ae N Ao F9-
AT A ggEw & o g Iaw 4T
i foaes fawaT, g9 a1 & 99
aff § 1 afew W R & FEAT TEE
FasT g g § 5 AmmaredaT ¥ Iy
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[#fr s frg)
qfifeafs g Y @), afem gz g A
WYEFAT FFAT T1ET 1

U gmE ¥ Faguw ¥ fqug ¥
FEW| 98 agy IO fraw g fr s
AET F a A FIGQ9 IR G T
wpfaa s A AT | gRwA g e
TEFT 997 RIAT R WL I
T e e F o # W gEar
AT fFar Irar ) s@ aga 9@
NAFTA cqie FE W HA AT § IAD
g ¥ fod afy 77 1.40 av@ zv M
amamasar geft Y ga gfkfeufa 8 gw
w1 IvR F8 fF w fafads ww X
weqra fwtor w1 #5140 % gvwa § g
g7 7z gaz feafe § ot gt gae
afira &

stewe gree ¥ aX § gR freaw
& & wrm wifer w19 fafade & gfae
§ www g ufy e 40 wR E W
e 1 & wEr o gwar 0 gfAT
ggeT A g B ouw W @ T
3 ¥ 50 ¥ wfy =7 agr faar I )
T &) AE) g9 BT AV WIGE w0F AT
& 241w F9r Y fegr g @ o S A
T oI AR AYAAEINIA FT K
geq 3fg w2 aw f5e garr i gw A
g aar g fegn wrsdz @i gew
afg o frft awg ® A aafa w30
afay @t gg sraws g fs wgrasw
FTE ®T GaT9 § I g0 AT W |

Tgh 9T wrea wifer wy fafs §
fray AN oTE IY § I AW
wrgre gar ey gy e o
R ar e A gy Farmarg
aK Gt e’ swwd & A% e F

IOy g R, o srearwEde g g
#re qar & e fraif tlmﬁq
wﬂi&m«h e g A ¥
qare § 1 agt Taw ¥ It aniw
¥ wowre & o vﬁ & b gd
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ff &% RgaArgdee gar &gt 9T wH-
aifeal wr e aff feav a1 gawr o
@& A% T 9T, §T g1, i ST Oy
fear war 1 & vEw agew & wifew
1T & FRArfeal ¥ qow § W g¥H Yar
& ®/y v wifge a9z gafag f
smarr § B s wdanfel & e
wQm, ardE QT g A §H Y
A% 7 w17 73 FQ foaqwr ooz oo
NEFAT 9T T T 27 Afgawx g
gafan & g § Ay € fa ag
T feafs #Y g7 a3 71 qas #3)

sgi av fgfedl &1 waw g 0z
adY &, 79 awerelt A Y wgr § el SAy
R 8 frar ar gwar &, awtew
Al O g6 59 AdiwgAr A
HFIT A H Ag Ieew E AT AT §
gy ¥ #rf smafe & v §, afew
qgar A § wifs Ee Sewm 6
agrn fadar ) &feg faw sra & fag
wz § @ @ godey @y & 7 wew
Y T a7 a6 A8 faqr 9w 2 Mk
T F AW Fg A &Gy ooy § ) gay
T H T SEAT & | 9 AT S @Y
Efr fags Mfeafa A ? NE A
Fregrn Sifam, $if saw difg, gy
ot fifwn, oo fagre & ot WY
ureATAHE g fear AT §, wgv & W
AT6T gt & 9y § 1 9% feufy o a9
wrgde Fafaat off At aredr Bwdlz
a1 a9 aF ar KA o i ofr, A aw
wq 9% FJOE H A § & fage wr
qu g% § fr ag awne ¥ 3 fr sae
o9t gF fad agrely & A § ) qwhg
g7 fifedt & qor ot g favaw & arg
fr faa qfedi Y avw # sqrer fieormar
%, TR ¥ IAwr gurere fadenr ot
AT fravoor @ aan fagre w9y
& fadem, & xa faer w1 gwde s

st fw wfawt (wher) : awefy
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oft, 7z Wfer A w1 oo faw g
gy Al § Suwt & wAav S g |
T GEHT SrET oy | § g7 9qW & v
g s o< fr s A € @A @
d wfus & afes Togl I
F@ & Hag W awarg feavtd
W &l & s frg atg & gogd
FY UFCATE FL WY T AR FTERL B
o rar ¥ AT @ ¥ 1 g@y g W
ft #17 aga ¥ wagw IATHT A A 4L
qtt fr fF Fq 41 ImaAzRas frar
sy, AT FF ATAATETIAT ) TAT HT
g% g fa7 agr sray Y 92T ¥ agA
@ @ A AT R g S AWE T A
ar @ ¢ fF AmraoEs Y e Ed
Ardl ¥ Y 43l 97 F@y af §, AT AFGH
g?

gAR o uFo Fo F JAT EN AT
Y g fam ov Ay § kSR e
WIS & FATTRTAN T34 T I AT
foar fF Wt ¥ AT SRR wAgA ¥
falr gwedf & §fFq qma-faere & T8
wrfret & Arg gwadf § ) 72 fa= o =
# arad G §, 9 ATOF ATHN T §
s wgr af worgdi etv wifasy w6t
qAA § A ATH AME I FAA §
Iawt Augd & arg gaadl @, Ty ot
IE fas a2T 9 9T AT | AW ag |
IF aam § Af v @r g av gaer
F]qT A & | IA FgAr O wmra ¥ Y
qugdt ¥ aryq gaadf &, {fFT Jare A
fagre ¥ mfast & g gwadf —swwr
wqr waew 8, ¥9 fawr ¥ ot qy aw e

At it &

T gat uw g & wrg ¥ A
fe arfasl ¥ w849 @) v Jgd
g7 R o quar et § B o e
o w7 QA gEF 9 HTAT AT, I {9
wadw ¥ wredi ¥ g W &1 grq )
wfl fegr qv, wrr SRR Wt & ol
Jar g e fat § 1 TR @I A
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AAZL AAT A FEY § B SRARmA AN
T GEE §, IAN TCE ANGY A7 GG
ar awvar §, mfader gvw I qETAT &,
AT F7 IETA §, AT FT IFTAT §-
A quw & 748 wvr fr o g T
& war g woge {T AV AT AT
T gT X, F A w7 A 6 AT A @
worar (s @ g 1w il A -
X 3, farard @ woge S
# § ¢F-IF aug X - (swAwEw)

aamafa wfaa © g7 aEdr Y g
qT FEX FT g5 § AT QAT FEAA R
fo A am Frgd ) Aar aod A
FTA w1 A1 Hfqd )

ot o wlewr ;. qumfa w3iaw,
ax A AT AN @Y, A
AWAATIHTT ® A7 AT A, I§ g9F
b R wwrd wat W af) gd o
8 w9 wagd ¥1faa =gy € afea
wITAE adFT W Frar =fgd 1 e
Fg Wit 72 ¢ fr dvseww 1§ 1 e
Faeq A3 Afgd S T I7F ¥ Aw-
TATEXTT gav ¥, W g1 am uw fav
® At Al g wwwy, € fAy Ay gy
AT q7q7 Afgd 1 ard Wr s
ffrads o 2, o are-g gl
& o8 glgew FY a1 S g ?
FIT AT NeFaT qTW 7 fagarw w99
g o fmamrd & v gfaaT ey ek
T FATAT Y F 77T 9y

TN AT A7 7 9gy } Froag v
AT qF, AU AT AT L AR B,
fags B9 & fod seeT § o foawr
aagd & fa & ford wem &, s aT-
aXW FY GIT FET EA AT FT FAST H |
ara gy il £z X ¥ fr AF w1 el
g g, WEA A, AT Af E, W
A Al & g iy AaH 25 @
Fomdr W @ A, quw A T I/
¢ o, e w1 argw dawre sATe-
¥T9 ¥t wra ww Fowr ¥ A frar
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[t o wfeewT]
25 WIT 9EA W AT BT AL 9L &G
fa 7 w1 ol aff § a® wuw §,
atfe anfe ora Ay A ¥Ar § spawy
agATT WAt § e &9 91 FT AW
¥ uagd F qadaT & A w0 Pl §
WT FT R E BTN e wE FA
@ guwr g fear o1 mFar @ @ed
TN A, faad g ¥ ug
fodrrd o g Y fyas e H =g
gumr war & 5 ¥ Weww fawe &
st §, ¥ 7w Fy F Awy g, WA
we Ay R ST ArATETw dar FIAr
AT 9T wg fAq & gEe FL AT
9T g% AISFAT 97 qFAT { | A /AT
Tz & Fr agt #aogdd N §@ Ht wAEw
Al gar &, A IART TAT G FHAT AEAC
g wmfar & 78 amdqoe—arar
Faq 150 =r7 e frgyr faors
T F AT YA A7 F g wal §
WA F1 WET fAAr 9r) w@i o@ww ¥
FTH FIT q17 AAgT vEA & @A a@l
ait & qar fF s AR # S Jaa-
ATEAAT § F& HAIT qgar & | T
qf sarr fr  AmAAESET & aga
wraar gar &, IaF wwgd &9y, 9gy
qga @ Ul araw qF g oA, o
gx A8 & w & 1 ¥ r oAY AN
gegee & @frA 9@l 9T WAV EW 3]
@ WA vk d-swA W ARy Al
&1 e ag wigd & 5 23w qvadt A
ar fwerd @ gH o) A99T wF ASy
A1 JrfEd | aax gw fraeTdt ¥ srgar
S A A FQ A gg WA oY
f& ag fas auw §, a8 g1 «fyy, o
afi g wfgd, & Te¥ gg N
arar A8 ¥ 1
o7 el & arg § gw fam w7 owda

Lacif &

SHRI CHAPALENDU BHATTACHARY-

YIA (Giridih): Mr. Chairman, Sir, at long Jast
probably a fortysyear old recommendation is
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taking shape through this Bill under the able
guidance of the steel and mines Minister.
But we have to wait these forty years since
the first Coal Mining Committce in the year
1937 recommended the nationalisation of
these coal mines, and the coal industry had
to ticad a gory past of accidents. The reports
of enquiry committees of Murulidih, China-
kuis and Dhori speak out volumes of these
black damp, fiec damp and mpssacie of men
and the cost we had to pay in the form of a
river of blood and suffering until we reached
the present stage when they arc being taken
ovet in the public sector.

Sir, I suppose you know the ethos of the
coal mimng industry, 1 1emember as il it
were yesterday becawse I started my life
i tiade union movement in coal mines. The
ethos weie that if you pay the workers 1nore,
they will go home ; if vou educate them, they
will refuse to cut coal, and if you put them
in good houses, there will he unrest. That
was the cthos, the psychology of the employ-
ers which at that time was shared by the
powers that he, or rather the powers that were,
The history of coal mining industry has been
a black history, a period of history where
men were exploited, wheie womenhood were
dishonoured and gitthood nipped in  the
bud.

MR. CHAIRMAN : Let him better
speak on the Bill before the House,

SHRI CHAPALENDU BHATTACTIA-
RYYIA ¢ Sir, we are ecndowed with memory
and we cannot foiget them,

The first benefit of this take over would
be the removal of the 32 so-ralled “Bappas”™
in the coal mine area, Every mine which
produced 5,000 tons of coal a month had to
spend about Ru. 5,000 on these ““Bappas” as
kick black money, That overhcad of corrup-
tion has been smashed by this Bil),

Secondly, at long last we would be trying
to save this coking coal. 1 do not know for
how long our reserves of coking coal will last,
In fact, we should have taken steps to take
over blendable coal also, Jeaving out only
non coaking and/or non-gradatde coal. If we
take into account the coking coal and blend-
able coal, it will bardly last 40 years for our
steel making unless we toke to some new pros
cesses, Perhaps, the coal dust injection pro-
cess may help us to cut down the comumption
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of coking coal for stecl making. The estimates
of these coal rescrves vary from 15 years to
40 years——that i» the doomsday—s0 far as our
steel-making industry is concerned. Unless
our geological survey operations cxposc new
reserves of metallurgical coal scams, it is right
and proper that re-structwing of the entirc
coal mining area should be given to compe-
tent hands. The polish technology in coal
mining is second to none today in the world.
It is right and proper that they have been
asked to make a survey. The Indian mining
engineers should be associated and overall
plans of development should take place.

1 would certainly give a warning herc.
We have got the experience of N. G, D. C,
before us. We are already heavily-loaded in
Bharat Coking Coal Coiporation. The fall-
back wages bill has sharply gone up. There-
fore, we must fix a break-even point for the
coal production from 214 coking coal mines
that we have taken over. Till that bicak-even
point is reached, we must put our foot down
against Jarge-scale construction of buildings
and airconditioned ofhices so that there is a
glittteriug scctor for the top officialdom and
there 13 slow-irudging to and fro in the coal
field by the daily and monthly paid lower
cadre of employees, We would have to infuse
a sense of participation.  Ilere is onc thing
that has to be borne in mind and taken into
consideiation. All should work as a team and
share the difhiculties and  tribulations in  the
coal-ficlds.

Then, small thermal captive power plants
arc a must in the coal-fields. I have already
suggested and 1 suggest again, please don’t
wait for the State Electricity Boards ; con't
wait for the Ministry of Irrigation and Fower.
You go-ahead, on priority basis, with your
half a dozen captive power plants  dispersed
over the coal-ficlds. If you want to save the
deeper coal-mine workers and workings, if you
want to cut down the inherent danger to
workers and workings, theie is no other way
out,

The taking over of coking coal mines has
raiscd great expectations. These expectations
have been partly belied by the quantum of
compensation of Rs, §7 crores that is to be
paid. I have added up thes amounts and I
find that about 34 collierics are given the
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savings certificates, not in the form of cash
compensation. If the Bihar Government could
pay for the abolition of zamindari in the form
of 40 year bonds, why not pay them in the
form of 7-year National savings certificates as
payment of compensation for the taking over
of coking coal ines ?

Before I conclude, I must say, I entirely
agree that the workers interests should be
protected. 1t should be a charge on the
Central Government. You cannot throw the
waorkers 10 the meicy of the employces. You
cannot say, “You go and chase the employers
to get your dues from them.” It is precisely
here that the woikers have failed to realise
their dues from employers.  Where they bave
failed, let the Governmenmt  prevail  and
take necessary steps to ensuie that they are
paid theic dues.,

SHRI P. M. MEI'HA (Dhavnagar): 1
welcome the Coking Cloal Mines (Nationalisa-
tion) Bill, 1972, The Government has fulfilled
a long-felt necd. But, at the same time, I
strongly olject to, and oppnsc, the  provisions
made under Chapters II1 and V.

There is a provision for payment of ¢com-
pensation to the owners of the inines and to
the owners of the coke-oven plants. I think
they would have taken out by wav  of return
all these years much worr than the capital
employed by them in these, Theicfore, there
is absolutely no necessity to provide compen-
sation to these owners, When (Governient
decide to pay such huge amounts to owners,
naturally it will he a wrong start or a
bad start for such public undertakings.

My sccond obyection is to the anti-labour
attitude reflected in this picce of legislation
It is always found that this Goveinment speak
too much about the workers, the working
class, the down trodden and the backward
classes, but when the time comes to protect
them they have always failed, and  this could
be obscived from this Bill also. They have
shirked the responsibility to protect the due
interests of the workers, It is said that the
workers who want to claim their dues should
claim those dues fromn the origmnal owners.
This is a very strange way of trcating the
working class. Government should have come
out with the specific piovision that if any
worker had any claim they woull entertain

quantum of compensation of the order of Rs.  that claim  and  they  would realise .il
4.5 crores. | would suggest that at least 50 from the owner. There 1 no sense in
per cent of this quantumn of p ion ki a poor worker to go to the

should be paid in the form of 7 year National

ownc: for his legitimate dues. I was happy
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when I learnt through the press that Shri
Mohan Kumaramangalam bad stated that the
workers or the labourcrs were not responsible
for the inefficient working of these mines.
But he has failed to protect the workers.
I conclude with the :equest and appeal to
Shri Mohan Kumaramangalam that he should
reconsider this aspect of the Bill and should
protect the workers as he is supposed to
do that.

THE MINISTER OF STEEL AND
MINES (SHRI S. MOHAN KUMARAMAN-
GALAM) : Mr. Chairman, Sir, I should first
thank all the hon. members who have taken so
much intercst in this Bill and spoken on it. By
and large, the main criticisms of different provi-
sions in the Bill have heen concentrated on the
provisions for compensation and also the posi-
tion in rclation to the rights and liabilities of
different sections including the workers. So
I think perhaps it would be wuseful if I put
before the hon. Members the approach that
is made by the Government in framing these
various clauses in the Bill,

Uunder the Constitution, even after the
amendment of Art. 31, we are stll under a
duty to pay an amouut when we acquire any
property. No longer is the position that we
bave to pay an amount that is equivalent to
what may be called the market value of the
property but the payment of an amount or
specifying the principles on the basis of which
the amount can be determined remains still
part of Art. 31 (2). What we have done here
in this case is to determine by appointing
competent persons who could evaluate the value
of the amets of these different 214 coal mines,
evaluation of the assets and then fixing an
amount which, in the light of the past working
of ull these mines and the lack of responsc
which is shown by the owners in working
these mines, is an amount that would be rea-
sonable under these conditions. It is this
amount to which is added the actual cost of
the storcs which were available as well as
the stocks of <oal which ¢an be sold and from
which the amount can be recovered. That is
totalled up and put in the Schedule to this
Bill. We have not taken into consideration
the labilities at all, That has been done on
previous occasions when nationalisation has
taken place but, advisedly, we did not do it on
this occasion because we just were not sare
what were the labilities of these 214 different
companies—partnerships, individual proprie
tors and so on.
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As one of the hon. Members speaking in
the discussion obscrved, coal is a very dirty
business and it is a dirty business not only in
our country but internationally recognived as
probably the dirtiest of all businesses. Both
physically and otherwise also, it is therefore
not possible to place any reliance on the
accounts that were available in the case of
many of these 214 mine owners. Therefore,
what is being done is that while what may be
called the amount may be determined, we are
not paying the amount immediately to the
owner of the mine who may be a company
or a partnership o1 an indwidual We are
depositing that amount before the Commis-
sioner for Payments beforc whom all those
who have got any claims against the mine
owner will file thexr claims. The Comnmissioner
for Payments will then adjudicate upon  what
is to be paid to these different coal mines.

15 42 brs.
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Thit is broadly the scheme which has been
incorporated in this Bill. The hon. Members
would appreciate that the entire matter is not
fice from legal complications. Tt was my
earnest desire, when we took over the manage-
ment of the coking coal minces last year, to be
able to bring this Bill for complete nationa-
lisation take-over within three to four months,
that is to say, somelime around April or May.
But, unfortunately, the process of evaluating
the value of the assets of all these 214 mines
has been so tune-Consuming that even to bring
it in this session of Parliament has required
an cnormous cffort on the part of the officers
who were requested to make the evaluation
of all the assets of these mines. The difficulty,
hon. Members would appreciate, is that it is
difficult to evaluate what exactly is the worth
of a particular asset ; because if it has been
well maintained, it deserves a little more and
if it has been badly maintained, it deserves
a little less though the asset has been bought
by different owners at approximately the same
time and our cffort is to be as fair and just
as is possible to all these 214 owners and
that really has taken us so much time.

Sir, what T would like hon. Members to
appreciate is that while we have all this effort
to be as fair as possible, we have also tried
to see that all the labilities for which these
persons arc responsible are first of all met
before they, asit were, walk over with the
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compensation or the amount placed to their
credit with the Commissioner of Payments.

Many of the hon. Members have been
quite strong and vigorous, and understandably
0, in criticising the fact that full priority has
not been given to payments due to the workers.
I would like the House to appreciate the posi-
tion taken by the Government. When the
mines were taken over, there were, really
speaking, different kinds of liabilities, so far
as the previous owners were concerned.

The first is what may be called the secured
debts. That is to say, under the law of the
country,—which conlinues to be the law of the
country—a person who has advanced money
to the mincowners on the understanding that
he will have the first charge over all other
debts, is protected. We thought that it would
not be correct to take away thceir money from
them because they are not responsible really
for whatever misdeeds may have Leen done
by the owners; they are persons advancing
money in the oidinary course of business.
Therefore it is that we did not think it proper
to put aside the law of the country as
it stands today, changing thc position from
his being a secured creditor on the date of
the take-over to his becoming an unsccured
creditor or the person at the end of the queue.
Itis only these secured creditors who have
secured debts in terms of the laws of the
country, in terms of the Trausfer of Property
Act, as it stands today, who still stand in front.
They have not been given any big advantage.
All that is done is this. Whatever the law bad
promised to them, whatever they were entitled
to, prior to the take-over of October, 1971,
they would be entitled to. What we have
done to the workers in contrast ? Please see
Section 23, which has been quitc strongly criti-
cised by hon. Members, When the take over
took place in October, 1971, they were in a po-
sition of being as good or as bad as any unse-
cured ereditor, or except to the extent that one
month’s wages have priority over other debts,
So far as all other claims of the workers are
concerned they would be treated as claims
of anybedy else who have claims on the owner
and what Section 23 (a) does is togive them,
as it were, the next position in the queue
immediately after the secured creditor.

Take the amount deposited with the Gom-
missioner of Payments. The first set of persons
having claims on that amount will be persons
who have advanced money on the basis that
they will have the first charge on the property
of the previous owner. The second set of
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persons are those mentioned in clauses (a)
to (e) of Section 23. I do not know whether
hon. Members object to the fact that dues to
the State Governments rank in the same posie
tion a: payments duc to the workers. We
thought this should be so, in the interest of
Centre-State relations.

SHRI N. SREEKANTAN NAIR: That
is unfair. To rank Government’s dues with
wuorkers’ dues is unfair.

SHRI 8. MOHAN KUMARAMANGA-
LAM : In theinterest of Centre-State relations
abnut which leis, I am sure, aware, we
thought it would be betrer that we should
protect what is abo duc to the Government
representing you, me  and everybody else.
After all, what iy that money? That is the
money of the people asa whole, Lt is not
money belonging to any particular  individual.
It is right that when we  think in  terms of
priority, certainly, workers should be entitled
to whatever s their due under  the law, We
have given something more than what they
are entitled to ultimately. To go against the
existing law aud put aside the contractual
agreement, in respect of individuals, who
themselves have not been in any way responsi-
ble, as it were, for the misdeeds in  the coal-
mining arca, would be, I think, against the
ordinary principles of justice, as we, ina
civilised country, undcistand them. Are we
to put t(he workers higher up, and conside-
rably higher up, than all others who might
have lent money in the ordinary way to the
employer, to the owner ?

But we put him in the queue immediately
after those who have got the right of priority
under the law as it still cxists inside our coun-
try.

SHRI P. M. MEHTA : But he has made
the dues to the creditors the first charge rather
than those due to the workers or labourers.

SHRI S. MOHAN KUMARAMANGA-
LAM : I am afraid that he has not followed
what I have said. Possibly if he had read
the Bill and the Act a little earlier, he could
have followed it. But I cannot be responsible
for that. So far as the Bill is concerned it is
very clear. It is the sccured creditor—I  hope
the hon, Member appreciates who a secuted
creditor is, because I am not  here to give a
lecture on law and say who a sccured creditor
is—who alone is put in front by virtue of the
ordinary law of transfer of property. Unless
we take that right away from him, which he
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already had on the day of take-over, we
cannot take away his first priority. Whatever
right he had on the day of take-over is all
that is preserved. He is not given any new
right. But so far as the worker is concerned,
who could have stood along with all other
ordinary creditors, he is put in front of all
other ordinary creditors. This is the scheme,
and I think that it is quite understandable.
What I would like Shri P. M. Mehta to
understand is that il 1s not as if compensation
is going to be just paid out to the owner and
the workers will have to go running after the
owners all the time, That scems to be his
impression. ‘L'hat is not at all the casc, What
the worker has to do—and I am sure the uni-
ons will do it on his behalf, because we have
got very strong and active unions in this arca-
is to file whatever claims he has got against
the employer, the previous onwer, before the
Commussioner ot Payments, and the Conymis-
sionezr of Payments then, in accordance with
the priority that is laid down in terms of the
Act and then ultimately in the rules, will pass
orders first of all honouring whatever the
secured creditor has against the owner, and
secondly meeting all the workers’ dues and
also the royalty of the State Governments,
and finally dealing with all the ordinary cre-
ditors. When all that has been paid out,
whatever is Jeft of compensation ot the amount,
whatever is left at the end of all that will
alone then be taken away by the owner. So,
we have tried to do it, therefore, in such a
way that not a single paisa. ...

SHRI N SREEKANTAN NAIR : May
I ask one question of the hon. Minister ?
Suppose the workers have any case before a
labour tribunal or have filed any claim, As
per their claims statement the workers must
get so much, and until that amount is paid to
them, no money should be paid to the owners;
till a final decision 18 arrived at, will the hon.
Minister be in a position to withhold the
amount as per this Bill ?

SHRI S. MOHAN KUMARAMANGA-
LAM : To sce that the money is paid ?

SHRI N. SREEKANTAN NAIR : To see
that the money is withheld ?

SHRI 8. MOHAN KUMARAMANGA-
LAM : The money that is deposited with the
Commimioner of Payments will not be paid
out to the owner—1 am again using the word
‘owner’ ; it may be companies, private pro-
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prietors or partncrships—uniil all these claims
are settled, That is the scheme, ,

SHR1 N. SREEKANTAN NAIR : My
point was this. Suppose, I have filed a case
before a labour tribunal claiming Rs, 10 lakhs
from the employers ? Will that amount be
withheld until a dccision is arrived at ?

SHRI S. MOHAN KUMARAMANGA-
LAM : That is a different matter, If he has
already got an award from a labour tribunal
which is enforceable against the present owner
or the previous owner, yes, he can file his
claim before the Cummissioner of Payments.
But if he has got somcthing in the future in
wmind, then I am sorry that it canunot cover
that, because already more than nine months
have passed since the take-uver, and all these
claims could only rclate to the period prior
to Octolyr, 1Y71; in respect of everything
that comes after October, 1971, the present
management will be responsible. But so far
as everything that happened  before October,
1971 is concerned, well, I hope that all these
claims would have been scttled by that time,
but we cannot leave everything out uncertain
to cover what may happeu next year or the
year after that in respect of the workes’
claims that may have come into existence
but weie never enforced in the past. This is
the position so far as the compensation part
1s concerned. This covers the points made by
hon. Members on clauses 17, 18, 19 and 23,

SHRI SOMNATH CHATTERJEE : May
I seek a clarihication ? The hon. Minister has
just now said that any claim arising between
the date of take-over and the date of vesting
of the undertaking in the Government would
be covered, but that is not the position under
clause 9.

SHRI S. MOHAN KUMARAMANGA-

LAM : I was talking of the period prior to
the take-over.

SHRI SOMNATH CHATTERJEE : What
about the period between the take-over and
the vesting of the responsibility in the Govern-
ment ? The workers will have to run after
the owners in respect of their claims during
this period ? That is the scheme here, ,

SHRI 5. MOHAN KUMARAMANGA-
LAM : If there are any dues, obviowly those
who are in charge of the management of that
period will be liable, but that is 3 different
thing, and that has nothing to do with the
owner. So far as the owner is concerned, he
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will be responsible for all the liabilities which
have arisen in the course of his ownership of
the particular mine. They will be dealt with
the terms of priority as laid down in clauses
17, 18, 19 and 23. So far as provident fund
is concerned, it is clause 18; clause 19 is
about supe¢rannuation. So far as non-payment
is concerned, that comes, whether as usual,
under clause 23,

SHRI N. SREEKANTAN NAIR: In
17(1), you say that service conditions will be
protected. But under 19, the employer can
simply disburse those amounts Why do they
not hand it over to you ?

SHRI 8. MOIIAN KUMARAMANGA-
LAM : He should appreciate that in regard
to what has happencd in the past, the Govern-
ment is uot going to put its hand into ity
pocket which 13 the pocket of the general
tecasury. What we me doing is that everything
that is duc to the wotker to the extent that
money is available in the hands of the owner,
on the basis of whatcver is to be paid o him,
will bie paid to the worker first so far as his
dues are met before it is paid to the employer
1 think that is quitc sensible

SIIRI R. N. SHARMA : He has saxd that
preferenc e would be given to tribunal’s award.
Under sec. 317 of the Companies Act, retren-
chment compensation and lay-off compensa-
tion is a first charge along with the secured
charge. So why not place all these charges al-
so along with these charges and keep them as
secured charges?

“SHRI S. MOHAN KUMARAMANGA-
LAM : I do nat think they are going to be
any woisc of so far as that is concerned be-
cauge there is ¢l. 23 which is a charge imme-
diately after the secured charge. I do not
think we should bring into the picture any
other.

So far as clause 17 is concerned, I would
like hon. members to appreciate that these
powers are powers which have been taken
virtually under every mnationalisation Act.
Government have taken all these powers to see
that if there are any anomalies, they should
be dealt with properly. But to my knowledge,
these powers have never been used—on a pre-
vious occasion also I referred to this ques-
tion when it came up in the House—to
the detriment of workers. Take for ins-
tance, what happend when the LIC was,
brought into existence. At every stage when
anything has been nationalised, we take these
powers, but they have never been utilised to
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the detriment of the workers ; they have always
been used for the benefit of the workers. That
is first thing.

So far as sub-clause (2) is concerned, that
is teally in relation to non-workmen, that is to
say, officers. I think it was Shri Chatterjce
who said that we have virtually thrown them
to the wolves—he did not say s0 in so many
words ; let me be mild, but that was the pur-
port of his observation. I do not think we
have done anything to harm their interest.
But our difficulty is this. I do not know how
much personal knowledge he has about those
working in the Jharia district But there have
been a few cases, possibly 50 or so—I cannot
give the exact number—who have been paid
very high salaries, Rs. 5,000, Rs. 6,000 Rs.
8,000 and Rs. 10,000 with a lot of privileges,
attendant benefits and 0 on These are the
gentlemen whom we would like to be able to
deal with fairly and honestly I think he
would also agiee that they should be dealt
like that.

SHRI SOMNATH CHATLIER]JEE :
That is with regard to the onerous clause in
the contract of service. They will be governed
by that.

SHRI S. MOHAN KUMARAMANGA-
LAM : If there are cases like that, 1 am
sure hon. members  will bring them up inside
and outside this House and they will be dealt
with,

But the whole objeet of this is to give us
enough freedom to be able to reorganise these
214 mines, to put prreons  who are properly
paid in proper places, and where they are
not properly  paid—in fact. they are over-
properly paid—to be able to reduce them to
the proper level, If a petson is not properly
qualified, who is to say whether it is onerous
or not ? We arc not going to lose ourselves
in a controversy over this in dcciding whether
it is not unerous or it is onerous, Why not
have a little confidence in us ? Why does he
think that we are going to nusbehave in these
mattcrs ? Why be so sensitsve on this score ?
Have we misbehaved 1n the past when such
powers were taken by us in other cases ? In
the past we have taken very wide powers of
this character and we have not misbehaved.
To this day, cven today, I would only request
hon. Members to say if they have ever come
across an instance where the Government
has actually misbchaved and misued the po-
wer in its hands.

Hon. Members also made some criticismm
and I can appreciate it—of the fact that
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production has not come up very much or is
more or less the same o1 a little less than it
was before, One of the principal reasons for
this has been the fact that we have been
suffering from a shortage of railway wagons.
I can thow to the hon. Members the figures,
but T have not got them now, because I did
not know that those points would be raised in
this manner. The coal stocks which we have
at the pithcads in the difterent mines are
virtually thc same ; the stock is not less than
what it was at the time of nationalisation, 1
think that is the best proof which will show
that it is not production that has come down,
but that production has been going up at a
reasonable level, but to make 1t much higher
than that would not in any way advance the
interest of the coking coal mines but merely
add to the amount of coual that would be piled
up in the pitheads,

Hon, Members also  made some quite
vigorous criticism of what they seem to fecl
is the ignoring of the nterest of the workers.
My friend Mr. Baladhandayutham was partu-
cularly cloquent, and Mr. Chittibabu seems to
feel that I am only anxious about the workers
of Tamil Nadu and have forgotten the woi-
kers in Bihar. I do not blame him because
he does not very much khnow about what 1s
happening to the workers 10 Bihai. But I
will educate him and say that while I am
well attuned to the interest of the wotkers in
Tamil Nadu, I am as much interested in the
workers of Bihar. Now, in relation to the
workers in Bihar, a number of problems are
facing us. The first is, you wall be interested
to know, that when we ook over the
management, we had abont 70,000 employees
on the rolls of the coking mines, but on the
Ist of April, 1972, the total number rose to
1,28,400. That iy to say, 58,400 cxuia emplo-
yees have heen taken in. How docs thus
happen ? It happened firstly because a large
number of contract workers, who wer¢ not on
contract, went into the category of regular
workers. Secondly, the employers very ofien
used to get a large percentage of the total
number of workers working on a casual basis,
and o0, you had a duplication of workers ;
that is, 2 larger number of workers working
casually than were actually needed in the
mine itself. It is extiemely ditficult for us to
scparate them and decide who are the sheep
and who are the goats ; who are the casual
workers who should be taken, and who are
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not casual workers who should not be taken,
The result has been that we have undoubtedly
got surplus of workers today in the Bharat
Coking Coal, and we have got-—that is equ~
ally unfortunate perhaps—a number of wor-
kers who have come on the rolls who possibly
did not have very much right to come in,

It became extremely difficult to separate
them, particularly in these days of unemploy-
ment when, under the Wage Boards, every
worker fcels that he has real parity with
others and he is really assured of wages, pro-
vided he does his work honestly and properly.
Not only have we taken afl the workers, but
we have also secn that the wage Board level
of wages and all other benefits have been
given to all those 1,28,000 workers, I would
say-—it 14 a very rough cstimate—that the
Wage Board conditions of services may not
have heen given even to 30 per cent of the wor-
kers in the coking coal mines. I think I would
be broadly 1ight, because, very often though it
was cerfain that under the employers, the
Wage Board level of wages was being paid, in
fact, st was not being pad. But now, we have
seen that it 1s bemg pad. The increase that
has accrued m the cost of coal as a result of
the extra payment that we are making to the
workers 18 something like Rs. 3,50 a tonne.
Apart from the incicase in dearness allowance
on the Wage Board scale, no worker in the
Bharat Coking Cnal gets today less than Rs.
7.13 per duy. 1 think this does augur pretty
well so far as the nanagement of the Bharat
Coking Cioal is concerned. We have also set up
a consultative committee with representatives
of the central trade unions to advise and help
us to see that we are really able to follow a
proper labour palicy.

I would even now plead with the hon.
Members that they should be a little indulgent
so far as the work that we conduct in the
coal mines is concerned, because the more I
get to know about these mines the more I
find the number of difficulties that arise out
of the way in which the minc-owners have
operated for years and years. Mr. Bhatta«
charyya mentioned forty years. We are forty
years too late hecause the recommendation to
nationalise the coal mines came about forty
years ago, it wasin 1937 For at least 33
years the minc-owners had so many corrupt
practices operating in the mines that to get
rid of all of them, to cleant up a place like the
Jharia mines and rebuild it as a place where
the best coking coal in our country is avail-
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able, is a very difficult task but a task which
I am confident we shall be able to fulfil,

SIIRI DINEN BHATTACHARYYA
(Serampore) : Why do you pay compensation
to these corrupt employers ?

SHRI S. MOHAN KUMARAMAN-
GALAM : Mr. Bhattacharyya knows that wc
have a Constitution and we work under that
Constitution ; even in terms of articles 31
and 31C there are certain obligations which
we abserve and it is in terms of the Consti-
tution that the law is passed.

st gew W wgE@ ( qgiar )
AT Grfgg v A1 W1 qar &, 3aH
AT AR X a1 3T ATFARL A qY 7

SHRI S. MOHAN KUMARAM ANGA-
LAM : I am really amazed when 1 hear a
gentleman representing the Jan Sangh  shed-
ding so many tears for the labourers  because
whenever we proposcd, they always fought
against the amendments of the Consti-
tution by which we could protect the
workers. . .. (Interruptions) It is better that
wisdom should dawn on them, even if it
is late. Shri Vajpayee also knows that so far
as the Constitution amendments were con-
cerned, the voice of the Jan Sangh, to put it
mildly, was rather dobious.

Wt peR wx wgEw o A AEE
qgr ar 5 gAF1 WMfagz woe w0
qar &, wifasi = s gewaw far
WA, ¥ I A FIIA FQAT AT HY
swr &3 ?

MR, DEPUTY-SPEAKER : I think the
hon. Member was not here; I saw him
just rushing into the Chamber. The hon.
Minister has been speaking for quite some-
time and le has dealt with that question
quite at length and you are raising it now.

SHRI S. MOMAN KUMARAMANGA-
LAM : The trouble about some hon, Mem-
bers is that they like to listen to themselves
but yot to others and naturally they are not
able to follow the proceedings of the House
very accurately.

My last point is about the question rai-
sed by Mr. Chittibabu, whether we take
into conslderation the reserves of the coalmis
nep in fixing the amount of compensation,
We do not. There it no compensation so far
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as reserves are concerned. Reserves of coal
under the soil are the property of the State;
they are not the propetty of indiwviduals
mine owner ; no compensntion has been pro-
vided for that whatsoever.

Some remarks were also made by Mr.
Chittibabu which I should not let pass. He
scems to imagine that custodians arc going
to be appointed from the  political party to
which I belong. But [ would 1cquest him
not to judge us by his standards. His stand-
ards may be different. So, also he seems to
think that much of the compensation that
we are going to pay out is because of cer-
tain obligations made at the time of the
clections. I am afraid again that he is
acting on the basis of his outlook and not
ours. This compensation has been  evaluated
very strictly and has been arrived at  on  the
basis of very hard and sustamed work by
tcams of accountants and technical people
in evaluating asscts. I think hon. Mem-
bers will appreciate theiefore that we have
done our best in producing this Bill now
which will enable an effective  and  complete
takc-over of the mines and enable us to go
forward to amalgamate them effectively so
that we can get the maxumum ount of these
mines and usc the most scientific and mod-
ern methods in  their development, while at
the same time doing our best to protect the
interests of the workers and other sectons of
the people who have certain nghts in rela-
tion to the provious owners.

I would only mention in respect of Mr.
Daga’s request that the matter should be
referred to a Select Committee that I would
most earnestly request him not to press his
suggoestion, the reason being not that we are
afraid of going to a Select Comumitter, but
that it will take anothe: four months. Al-
ready, the amalgamation has been ddayed
too long. The whole object of the take-over
was to make the 214 mines into something
like 50 or 60 units and then even make
them smaller in  number.  The longer
we delay it, th-longer will be the declay in
initiating process of ationalisation and
scientific exploitation of the mines. The
matter is not very complicated and we  have
been very careful in fixing the amount of
compensation on the basis of a very sus-
taincd study by responsible officers. It is in
this light that I would commend the measure
to this House.

MR. DEPUTY.SPEAKER : I put amend.
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Mines (Nationalisation) Bill
[Mr. Deputy Speaker]
ment No. 1, for referring the Bill to a Select
Committee, to the House.

Amendment No. I was put and negatived,

MR. DEPUTY-SPEAKER : The ques

tion i :

“That the Bill to provide for the
acquisition and transfer of the right,
title and interest of the owners of the
coking coal mines specified in the First
Schedule, and the rnght, title and in-
terest of the owners of such cuke oven
plants as are in o1 about the said cuking
coal mines with a view to rcorganising
aund reconstructing such mines and plants
for the purpose of protecting, conserving
and promoting scientific development of
the resources of coking coal needed to
meet the growing requirements of the
iron and steel industry and for matters
connected therewsth or incdidental thercto,
be taken into consideration ”

The Motion was adopted.

MR. DEPUTY-SPEAKLER : Before we
take up clausc-by-clause consideration there
are a number of difficultics which I wish to
point out According to the rulks, afl the
amendments should be given one day in ad-
vance so that copies of the amendments can
be circulated to the Membeis and thcy may
be ablc to study them and come to the
Housce prepared to make their contributions
There arc quite a large number of amend-
ments which were sent in only today, includ-
ing sumec amendments of the Government.
I am in a difficulty. According to the rules
1 may or may not accept them, but I would
not hike to be arbitrary in the matter. How
is it possible to circulate the amendments
rectived today to the Members so that they
can study them ¢ I would like the hon,
Minister (o enlighten me Under the cir-
cumstances, powibly the best thing is to take
up the Clause by Clause consideration to.
morrow.

SHRI S. MOHAN KUMARAMANGA-
LAM : 1 am told that the ncxt business on
the Order Paper is ready and Mr. Khadilkar
is here. So, though I am not anxious to
postpone it, if the House considers it rea-
sonable, we can take up the Clause by
Clause consideration tomorrow and give the
hon. Members an opportunity of going
through all the amendments.
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SHRI K. NARAYANA RAO (Bobilli) ¢
There must be a formal motion for adjourn«
ment of the debate on this particular Bill,

MR. DEPUTY-SPEAKER : Under
Rule 89, the Speaker may, if he thinks fit,
postpone the consideration of a clause. So,
even without referring it to the House, I can
doit But I am happy the Minister agrees
with me. Clause by clause consideration will
be taken up tomorrow.

SHRI DINEN BHATTACHARYYA
(Serampore) : Can some new amendments
be given at this stage

MR. DEPUTY-SPEAKER :
know. Next item

I do not

16.16 hrs
PAYMENT OF GRATUITY BILL

THEL MINISIER OF LABOUR AND
REHABILITATION (SHRI R. K. KHA-
DILKAR) : Sit, I beg to move :

“That the Bill to provide for a
scheme for the payment of gratuity to
employees engaged 1n factories mines, oil-
ficlds, plantations, ports, railway com-
panies, shops or other establishments and
for matters connected there-with or in-
cidental thereto, as reported by the Select
Committee, be taken mto considera-
tion.”

I have the honour to move that the Pay-
ment of Gratuity Bill as amended by the
Seleet Commuttee be taken into consideration
and also that the Bill be passed. The bill is
part of a package of social security measures
we have promoted to enable the workers to
meet the different contingencies of life. The
grave problem of unemployment is, of coursc,
with us all the time and we have to do all
we can to solve or at least to contain it. But
at the same time, we must also do our limi-
ted best to dispel the semse of insecurity
which haunts the minds even of those who
are already in employment. Absence of ade-
quate retirement benefits is one of the factors
that make for this sense of insecurity, The
worker knows that even after & long working
life he would not have the wherewithal with
which to meet the needs of life on retire-
ment. This thought starts disturbing him as
he approaches retirement and makes retires
ment itsclf an event to be looked upon with



